
THE 

iEOISLATIVE ASSEMBLY DEBI, 

(Official Report) 

Volume IV, Part V 

(JrJ September to 16th September 1924) 

FIRST SESSION 
OF THE 

SECOND LEGISLATIVE ASSEMBLY, 1924 

SIMLA 
HOVERNMF:N1' OF INDIA PRARH 

1924 

4th February, 1924

LEGISLATIVE ASSEMBLEY DEBATES



CONTENTS. 

VOLUME IV, PART 1-30111 January, 11:124 to 18th February, 1924. 

Wednesday, 30th January, 1924-
Members f)worn 
Message from His Excellency the Viceroy 

Thunday, 3la\ January, Int- . 
Inauguration of the Fourth Session of the Council of State and 

the First Session of the Second Legislative Assembly 

I"r1day, !at ~ebru&rJ, Int-
Members Sworn 
Statement laid on the Table 
Questions and Answers 
Unatarred Questions and Answers 

.... 
Governor General's Assent to Bills-

(1) The 'Mahendra Partab Singh Estutes Act, 1923, 
(2) The Moorshedabad (Amendment) Act, 1923; (3) The 
Code of Civil Procedure (Amendment) Act, 1923; (4) 
The Indian Income-tax (Further Amendment) Act, 1923; 
(5) The Indigo Cess (Repealing) Act, 1923; (6) The Code 
of Civil Procedure (Amendment) Act, 1923; (7) The 
Special Marriage (Amendment) Act, 1923; (8) The Indian 
Territorial and Auxiliary Forces (Amendment) Act, 19:!3; 
(9) The Indian Lunacy (Amendment) Act, 19~3; (10) The 

Indian Army (Amendmeut) Act, 1923; (11) The 
Cutchi Memons (Amendment) Act, 19'23; (12) The Code 
of Criminal Procedure (Further Amendment) Act, 1923; 
(13) The Indian Paper Currency (Amendment) Act, 1923; 
(14) The Code of Criminal Procedure (Second Amend-
ment) Act, 192;); (15) The Laud Aequisition (Amendment) 
~ct, 1923; (16) The Indian Ports (Amendment) Act, ]923; 
(17) The Indian Electrieity (Amendment) Ad. 1923; (18) 
The Charitable and Religious Trusts (Amendment) Act. 
1923; (19) The l1:lIssnlman Wakf A(·t, 1923; and (20) Tht' 
Indian Stamp (Amendment) Act. 1923 

The Indian Pena.l Code (Amendment) Bill-Introduced 
The Indian Coinage (Amendment) Bill-Introduced 
The Indian Income-tax (Amendment) Bill-Introd\l('ed I The Indian Cotton Cess (Amendment) Bill-Introdl\('ed 
Election of the Public Aecounts Committee ... 
Election of the Standing Finance OonunittN' .. , 

MOnday, 4th ~ebruary, 1914-
Members Sworn 
Questions and Ansl\"(~l's ... 

\
The Indian Penal ('ode (Amendment) Rill--Th'fen"d to Sel,,(·t 

Committee ... 

I-t 
4 

0-14 

Ii> 
15-22 
23-106 
107-123 

12.~ 

123-124 
125 
125-126 
126-1~r 

127 
121'. 

129 
Ig9-166 

166-1i5 



[ IJ ] 

CONTENTS-contd. 

Monday, 4th February, 1924-culltd. 
The Indian Cotton Cess (Amendment) Bill--Takell into cOll-
sideration and passed 

,.Election of the Deputy President ... 
/ Election of Panels for Htanding Committees 

V 
Tuesday, 5th February, 1924-
Members Sworn 
Questions and Answers 
Unstarred Questions and Answers 
Resolution 7'C the Grant of full SelLGoverning Dominion Status 
to India-Debate adjour!J.ed 

Resolution rc the Amalgamation of the Indian Tenitorial Force 
With the Auxiliary Force-Adopted as amended 

Wednesday,' 6th February, 1924-
Member Sworn 
The Indian Tariff <.mendment) Bill-Introduced 
The Indian Merchant Shipping (Amendment) Bill-Introdueed 

.,/The Central Board t>I Rnenue Bill-Introduced 
The Indian Coinage (Amendment) Rill-Referred to Select 
,Committee 
the Indian Passport (A e~ lJlent  Bill--Introdu<:ed 
J ~ect n of the Public Accounts Committee 
~ ect n of the Standing Finance Committee 
Message from His Excellency the Governor General 

Thurlday, 7th February, 1924-
Member Sworn 
Questions and Answers 

~
nstarre  Questions and Answers ... . .. 

, lection of the Standing Finance Committee ... . .. 
Resolution .,." the Imposition of a Countervailing ut~  on South 
African Coal imported into India-Adopted 

Resolution 1'e reduction of thf> Proyineial Contributions·-Debnte 
adjourned 

!'ri1a ,8th February, 1924-
ection of Panels for Standing Committees 
e8sage from H. E. the Governor General 
Resolution re the Grant of Full Aelf-Governing Dominion Status 
i to India-Dehate Adjourned 
Election of Panels for St.andin!!; Committees 
'Statement of Business . 

J[onday, 11th February, 1924-
. Member Sworn 
Questions and Answers 
Unstarred Questions and Answers 
~nel of Chairman 

, .. ~e Library Comnlittee 

A ~ 

175-176 
176-177 
176-177 

1711 
179-216 
217-221 

221-222 

253 
254-i55 
251\-21iH 
259-260 

260-272 
272-273. 

27·7 
277-281 
2til-284 
284 

330-346 

348-400 
400-401 
40) 

403 
403-140· 
440-445 
445 
445 

• 



LEGISLATIVE ASSEMBl.Y. 

Monday, 4th Feb/'1lary, 1924. 

'The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. J>resident in the Chair. 

~  s n~  

~ r. Montagu Sherard Dawes Butler, C.B., C.l.E., C.V.O., C.B.E., 
~ .A. (Secretary, Department of Education, Health and Lands); Sardar 
:\lahboob Ali Khan Mohammad Akbar Khan, ~ .A. (Bombay Southern 
Division: ~lu a a an Hural); :\lr. lusuf Imam, M.L.A. (United Pro-
vinces Southern Divisions: l\Iuhammlldan Rural); Dr. H. S. Gour, l\LL.A. 
(Central Provinces Hindi Divisions: l-~ u a a an ; Sir ChimllnlaJ 
Harilal Setal vad , Kt., M.L.A. (Bombay: ~ nate  ~ n- c lll ; Prince 
Afsar-ul-Mulk l\1irza l\Iuhammad Akranl Hussain Bahadur, :\1.1 ... A. 
-(Bengal: Nominated Xon-Official); Mr. Xarayan Malhar Joshi, ~ .A. 
(Xominated: Labour Interests); Mr. Xarayall :\Illdhav Salllarth, )I.L.A. 
~ ( bay  Nominated Non-Official). 

QUESTIONS AND ANSWERS. 

REPORT OF THE XOllTH-\\'EST FROXTIER COMMITTEE. 

54. *Dr. H. S. Gour: (a) Will the Govenlment be pleased to state 
what action, if any, has been taken upon the Report of the North-Western 
l'rontier Committee appointed to consider the question of amalgamation 
,jf that Province with the Punjab? • 

(b) Will the Government be pleased to lay on the table the Report of 
the Frontier ·Committee? 

(c) If the Government has taken no action, will the Government be 
plelo<sed to state what action it. int,ends to take in future, and how long it will 
be before any action is taken? 

(d) Is the Government aware that the cost of maintenance of this 
Province is out of proportion to the revenue raised therein? 

(e) Will the Government be pleased to state why it has taken no action 
l!pOn the recommendation of this House, dated the 21st September 1921. 
III favour of the amalgamation of the Judicial Administration of the North-
Western Province with the Plmjab? 

(e) Will the Government be pleased to state what action, if any, it, 
r roposes to take to give effect to the recommendation of this House, and 
if it intends to take no action, why not? 

The Honourable Sir Malcolm Hailey: (1) It is proposl'd to pUbli,,;h th., 
IL'port of the North-\Vt>st Frontier Provinel' Inquiry l'ommittt'l' at 1111 l':U'Iy 
date. Copies will then be placed i,n tIll' library of this Chamber. 

(2) The proDoRuls in the report art' ~t lJ engaging tIlt' serious ('ollsidl"l"n· 
~ (  of Governml'nt and I eunnot sa" ",hen nn\' RctioJl on th"1ll ,,·ill lit' 
ir.kell. .. 

( 12~ ) .\ 
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ABOLITIOX OF DIYlSIOXAL COMMISSIONERSHIPS. 

55. *Dr. H. S. Gour: (a) With reference to the Hesolution of t ~ 

House dated the 23rd March 1922 recommending the abolition of Divi-
sIOnal Commissionerships in the Provinces where they exist throughout 
India, and the promise given by the Home Member to consult Local 
Governments on the question of either abolishing or reducing the number 
of these appointments, will the Government be pleased to state what 
adion it has taken to fulfil its promise? 

(b) If it has consulted the Local Governments, will the Government be 
pleased to state what replies it has received from them? 

(e) Will the Government be pleased to state whether it is not a. fact 
that several local Councils and the Provincial Retrenchment Committees 
have recommended the abolition of Divisional Commissionerships? 

(d) If the answer to the last question be in the affirmative, will the 
Government be pleased to state what action it has taken upon their re-
commendations? 

(e) Will the Government be pleased to state the number and cost of 
maintaining these Officers? 

The Honourable Sir Jlalcolm Hailey: (a) Local Governments were 
consulted. 

(b), (c) and (d). The attention of the Honourable Member is invited to 
the reply given on 1st February to Mr. Gaya Prasad Singh's question on the 
"ame subject. 

(e) I would refer the Honourable Member to our published Civil Lists 
which give both the numbers and salary of these officers. 

FREE RAILWAY PASSES FOR THE MINISTERIAL STAFF OF THE RAILWAY 

DEPARTMENT. 

56. *Dr. H. S. Gour: In reply to starred questiont No. 446 (e), dated 
the 5th March 1923 the Government stated that no money account is main-
tained showing the cost 01 free passes and P. T. Os. granted to the 
employees of the Railway Department, and in reply to part (a) of starred 
question! No. 5.71, dated 17th March 1923 the Government stated that 
"the trifling monetary value of this concession does not justify diHerentia-
tion in scales of pay" and the statement la.i.d on the table in reply to 
starred question§ No. 531, dated 9th March 1923 shows that 626 second 
class and 277 first class free passes were issued to' the staff of the Railway 
Department during the year 1922? With reference to these replies, 
will Government kindly state how and on what basis was the monetary 
value calculated to e~able the Government to consider it as trifling? . 

The Honou'table Sir Oharles Innes: The reply to the question referred 
to was with reference to the ordinary individual benefit of passes and was 
liot based on any detailed calculation. On receipt of the Honourable 
~\lel1lber's question, however, a large number of cases were examined, 
and the investigation tends to show that the rules governing these con-
cC'ssions are liable to be taken undue a1vantage of. Proposals have been 

t V ide page 2952 of L. A. Debates, Vol. III. 
::: Fide page 3600 of L. A. Debates, Vol. III. 
§ Vide pages 3125·3126 of L. A. Debates, Vol. III. 
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made for the revIsIon of the rules which will reduce the value of thl' 
cOIlcessions to much smaller dimensions. These proposals are now under 
cOllBideratioll. 

:FREE RAILWAY I)ASSES FOR THE MIX'ISTEllIAL STAFF OF THE RAILWAY 

DEPARTMENT. 

57. *Dr. H. S. Gour: \rill the Government be pleased to state 
the total number of free passes and P. T. Os. granted to an individual of 
the ministerial staff of the Rail,way Department who lWailed himself of 
the largest number during the year 1922 and the stations between which 
the journeys were made? 
(Passes may be calculated in singles, i.e., a family pass for 3 heads 

should count as three passes for the down and three passes for the up 
journey, including attendants and servants' passe8, if any.) 

The Honourable Sir Charles Innes: The maximum number of free 
passes admissible under the rules in 1922 was 2 family passes by State 
lines and one by foreign lines. In addition, 2 school passes for children 
Dnd 4 P. T. O. 's at one-third fare. . 

In the case of one man with a familv who availed himself of the full 
privilege the individual passes are shown'in a .statement, which is laid 011 
the'table, 

Statement showing free passes and privilege ticket 0'rtier8 granted to one man IJ' 
Railwa,lI Board's Office in 1922. 

(1) lJelhi 
(2) Simla 

From 

(3) HoshilU'Jlur 
(4) Beas. 
(5) Beas· 
(6) Hoshiarpur 
(7) Delhi 
(8) Delhi 

Hoshiarpul' 
Kalka 
Hoshiarpur 
Beas 

To 

PllIIhawar 
Lahore and back 

Simla and ba.ek • 
Simla and back 
Lahore and back • 
Delhi 
Hoshiprpur 
Agra and back 

• c~ l passes, 

PritJilege Tided O,'del's. 

Delhi 
Ambala 

• Beas 
Delhi 

To 

Number 
of 

persons. 

1 
1 

Total number of r ' le~e t.icket orders issued-4 

Numbel' of single 
journeys. 

1 (Self). 
2 (Self). 

(Kalka to Ambala 
excluded). 
3 (Family). 

4 (School children). 
2 Ditto. 
2 (Family): 

2 (Self and family). 
4 Ditto. 

Number of persons. 

1 
1 
1 
1 

A 2 
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FREE HAILWH PASSES FOR THE MINISTERIAL STAFF OF THE RAILWAY 

DEPARTMENT. 

58. *Dr. H. S. Gour: Will the Government be pleased to Rtate 
how many 1st, 2nd, inter and 3rd class free passes were issued between 
SlDllaJDelhi and Calcutta during the year 1922 to the ministerial staff of 
the Railway Department? 

(Passes may be calculated in singles, i.e., a family pass for 3 heads 
should count as three passes for the down and three passes for the up 
journey, including attendants and servants' passes, if any.) 

The Honourable Sir Oh'ules Innes: Passes covering the j9urneys of 
148 single individuals, i.e., 29 first class, 117 second and two intermediate. 
_\.1so 96 servants between Simla or Delhi and Calcutta were issued in '... ~. 

}'REE HAlLWAY l)ASSES FOR TIlE MINISTERIAL STAFF OF THE HAlLWAY 

DEPARTMENT. 

59. *Dr. H. S. Gour: \-\fill the Government be pleased to state 
how many free passes were issued to the persons belonging to the Railway 
Department during the year 1922-23 who were at the same time allowed 
to draw separation allowance at the time of the move to and from Delhi? 

The Honourable Sir Oharles Innes: The number of persons ill the ·Hail-
way Department who drew separation allowance in H122-23 was 55 and 
(,f these 12 an·l 19 "'ere granted family passes at the time of the move 
trom Simla and Delhi 'respectively. 

These passes count however against the annual allowaIlce of passes. 

FRILE RULWAY PASSES FQR TIlE MINISTERIAL ST.U'F OF THE HAlLWAY 

DEPARTMENT. 

60. *Dr. H. S. Gour: Will the Government be pleased to state 
how many free passes were issued during the year 1922 for the up and 
down journey of the children of the Railway Department staff who were 
under education in different parts of the country? 

The HonouJable Sir Oharles Innes: The nruuber of passes issued for 
.('hildren going 10 or returning from school was 111. 

DEFIXITION OF "  A HAlLWAY SERVAXT." 

61. *Dr. H. S. Gour: In reply to starred quest.iont No. ;i70, dated 
17th March 1923 the Government said •• Railway Service is ordinarily 
l-dd to mean employment on railways and in offices administering railways", 
but the definition of a railway servant as given in sections 3(7) and 148(2) 
(J! the Indian Railways Act does not seem to embrace the employees of the 
Hailway Department of the Government of India. Will the Government 
kindly state the differmce? 

The Honourable Sir Oharles Innes: The Honourable l\lemllt'r ~ rt'fer-
n·d to clause 3 (6) of the Aet. 

PnOVlXCIAL CONTJUBt:TIOXS TO THE CEXTRAL HEYEXl'ES. 

(\2. *Jlr. ·B. Venkatapatiraju: Will the Government bp pleased t.o 
publiSh the comparative table of Revenue and Expenditure, balances, or 
deficits, additional taxation imposed, in several provinces during the last 
;; years after the Reforms in order to consider ~ e contribution to the 
Central Revenues? 

t I' "~ page 3599 of I ... A. Del,ales, Yol. III. 
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The Honourable Sir Bull Blackett: Information regarding the addi-
tional taxation imposed in the several provinces should be obtained from 
the provincial Governments concerned. The other information asked for 
will be found in accounts Nos. 8 and 9 of the Finance and (' enu~ 

Accounts. The accounts for the year 19"21-22 have alrea ~' been pub-
lished and those for 1922-23 will be published shortly. 

Dr. H. S. Gour: Am I to understand that private Members of this 
House are at liberty to apply to the Local Governmj:!nts and that Local 
Governments will give the information required by them '! 

The Honourable Sir Basil Blackett: The answer to the first part is ill 
t he affirmative I am not in a positioll to answer the second. 

Dr. H. S. Gour: When the Honourable thc :Finance Member say,.; that 
the informatiO'I called for mav be obtained from the Provincial Goveru-
ments, does hI' mean that tl;e :'lembers should apply to the Provincial 
Governments or that the Government of India ,,;11 obtain the information 
hnd place it at the disposal of thi" House '! 

The Honourable Sir Basil Blackett: The fonllt:'l". 

Diwan Bah,dur T. Rangachariar: May I ask wht:'t Ll'r tht:' liOn-rl!llll'llt 
of India i" in posses"ion of this infonnation? 

The Honourable Sir Basil Blackett: It is in possl'ssion of thl' inforllln-
tiOll that has been published. 

Dr. H. S. Gour: Is the Honourabll' thl' Finallct' .\Iember aware of thl' 
fact that some time back in this House a motion was moved that Provin-
':lal GOVl'rnments should communicate with the Members and furnish thelll 
'\'ith all the necessarv infomlation, and that motion WIlS stoutly resisted 
b~' the Government?' , 

The Honourable Sir Basil Blackett: It is not within Illy memory. 

The HonoUlable Sir lIalcolm Hailey: It was not accepted by the 
HOUSl'. 

Dr. H. S. Gour: I never said that it was acC'epted or rt'jected by thl' 
House. Is it not a fact that it was st utl~  reSIsted by the GOVt.'rnment? 

The Honourable Sir Malcolm Hailey: And I added that it was rejected 
I.y the House. 

Dr. H. S. Gour: That was no answer to my questiGn . 

. Mr. Harchandrai Vishindas: Is there any proceduft, for Members of the 
Central Legishturt, appl);ng or putting questions to Provincial Goww-
nlents :, 

The Honourable Sir lIalcolm Hailey: Tht're is no such proC'edure. 

Diwan Bahadur II. Ramachandra Bao: Will the Honourable l\iL'mbt'f 
explain what difficulty there is in obtaining the infonnation required ill 
answer to these questions. Why does my Honourable friend insist that 
Members of the Assembly should apply to the Provincial Govenunl'nts:' 

1Ir. PreSident: The Honourable Member may be reminded that thl'm 
are local Legislatures In each of the provinlles. • 
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CENSUS OF PRODUCTION, 

63. *Mr. B. Venkatapatiraju: Will the Government be pleased to 
place on the table the publication containing the information about the 
Census of Production of British India? 

The Honourable )(r. A. C. Ohatterjee: There is no such publication, 
but I would invite the Honourable Member's attention to the publication 
entitled " Statistical Abstract for British India," recently published, which 
contains so {ar as aVj.ilable, tables which would Rppear in such a census, 
namely, figures of areas and yields of crops, mineral production, labour 
employed in certain industries, output. of mills, etc. A copy of this publi-
cation has been placed in the Library. 

GRAXT OF SCHOLARSIIIPS TO INDIANS FOR HESEARCH 'YORK. 

64. *1Ir. B. Venkatapatiraju: Will the Government be pleased to state 
whether they propose to take any and what action in the year 1924-25 
l'egarding grant of 25 Scholarships to Indians for Research Work? 

Mr. M. S. D. Butler: The Government of India have not been able a,; 
) et to take any action in the direct.ion indicated owing to the prevailillg 
f:nancial stringency. They have, however, put forward proposals for the 
grant of four technical Rcholarships one each in mining. ( l( ~ . 

metallurgy and flour-milling during 1924-25. 

\VITHDRAWAL OF BRITISH C."YAI,RY HEGIMEXTS FROM INDIA. 

65. *1Ir. B. Venkatapatiraju: Will the Government be pleased to stah' 
whether the final decision is arrived at about the withdrawal of a third 
British Cavalry Regiment and when the other two British Cavalry Hegi. 
ments were withdrawn? 

lIr. E. Burdon: As regards the third Cavalry regiment. the attentiull 
',r the Honourable ':\fember it. invited to the reply which I gave on the 
1st February to question No. 40 asked by Diwan BRhadur Ramachandra 
Hao. Of the ether t,,·o regiments, one is due to sail from India OIl the 
'!()t1! February 1924. aHd the other on the 8th March 1924, 

LICENCES FOR :FIRE-.AuMS. 

66. *lrlr. B. Venkatapatiraju: \Vill the Gowrnment be pleased to state 
1he number of Licences grRnted for Fire-Ar:'l1R throughom British India 
<luring the, past year? 

The Honourable Sir Malcolm Hailey: The information is being collected 
;;ild a Rtat.emem will he laid on the table as soon as it is available'. • 

PllESENTATION OF A .JOI1\'1' ADDRESR TO H. E. THE VICEROY BY l\'IEMllEItS OF 
l'RE INDIAN LEGISLATL'RE. 

67. *1rIr. B. Venkatapatiraju: Will the Gove'rnment be pleased to state 
\ilwther there would be any constitutional difficulty in presenting a joint 
addn,s;; b~' the Members of both t1Ie Houses to His Excellency the 
Viceroy in reply to his "pet'eh (m the opf'ning IIf the Rpf;f;ion, advocating 
'Tl(>fj"nre" apprfwed of by the majority of that body? 
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The Bonourable Sir .... colm Balley: The Honourable Member is asking 
Yor the opinion of Government on the existence of constitutional difficulties 
in the. COUl"$6 he proposes. In the opinion of Government there are such 
difficulties. A connected question was discussed in the Council of State on 
the 27th February 1922 on a Resolution moved by the Honourable 
Mr. G. S. Khaparde and I would invite the attention of the Honourable 
Member to the statement made by my predecessor on that occasion . 

• A 1 .n ~ OF IXDIAXS TO ALL ARMS OF THE ~ r A , ~A"A  AND Am 
FORCES IN IXDJA. 

68. .Jlr. B. Venkat&patiraju: Will the Government be pleasea to state 
whether the Government has arrived at any final decision about the admis-
sion of Indian Subjects to all &rms of His Majesty 's ~ l tary, Naval and 
Air Forces in India? 

Jlr. B. Burdon: The attention of the Honourable Member is in.hed to 
the statementt laid on the table on the 2nd July last in reply to question 
No. 5.'i. The position remains unchanged. 

Kr. B. Venkatapatiraju: Am I to understand that no final decif.ion was 
arrived at? 

Mr. B. Burdon: No. 

SCHOOL OF }IINING AND GEOLOGY ~A  DUANBAD. 

fJ9. *Jlr. B. Venkatapatiraju: Will the Government be pleased toO st,ate 
when the Government propose to establish a 8rhool of Mining and 
~e l y at Dhanbad aR Central Institution? " 

The BODourable Jlr. A. O. Chatterjee: As soon as funds are available, 

DUTY HEALI"ED FROM ES!Hl'(CED . ~  TAX. 

70. *Kr. B. Venkat&patiraju: Will the Gov.-rument be pleased to state 
what was the amount realised as duty on salt since the date of increase 
of tax till the end of December and the amount of salt disposed of during 
the said period and the corresponding figure for the same period in the 
previous year? 

The HODourable Sir Basil Blackett: 1 will answel' questions No!', 70. 
JOl, 132 and 146 together. 'fhey all relate to the slUnt' subject. 

I am, not in a position to give any figures regarding consumption of salt 
during the particular periods named in the val'ious questions. I am laying 
on the table a statement showing the total quantity of dutiable and duty-
tree salt issued month by month from April 1919 to November 1923 (the' 
latest date for which figures are available) together with a statement of 
revenue realised in each month and the rate of duty prevailing. 

t Vide pages 4135--4138 or I.. A. Debates, Vol. III. 
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Statement showin,q tlte total qutu.titg f!.f dutiabll! a'lld t~t r l'e~ Balt ~  til milt. fly 
montlt from April 1919 fo Novembe,' 192H and the 'rellellUC realised in ea('h month 
and tlte 'rate 0/ duty l'~ca l n, , 

Year and month. 
Qnlntiiy of duti· I 
. able and duty·free: 

sa.lt iBB urd. I 
Ra.te of 
duty 

prevailiu&, . 
Rennue rcalilled. 

----------- 1----
}launds. 
67,38,8to I 
68,67,668 1 
32.42,786 
32,64,088 
29,00,019 

.. -------~-

l!119-April 
May 
June 
July 
August. 
September 
October 
November 
December 

192O--J annary 
February 
March 
April 
~ ay 

Ju~e 
Jull-
August. 
September 
October. 
l\ovember 
December 

1921-January 
February 
March 
Aplil 
Mav 
Ju~e 
July 
August, 
September 
October. 
November 
Decembel' 

1922· -January 
Februarv 
:\larch • 
April 
Mav 
J~e 
Julv 
August 
September 
October, 
November 
December 

1928-January 
Februarv 
March " 
ApI;) 
.Mav 
June • 
Juh-
August 
&ptember 
October, 
November 

. ' 

, . 

, , 

, ; 

.1 

,  ! 

39,66,123 Il 
38,25,548 
42,92,289 
49,04,37i 

46,53,493 I' 
~,3 , 6t  

fO,62,51O 
48,27,64,1 

44.29,931 I 
32,67,284 
340,711,470 I 
32,30,870 
32,60,650 I 

41,78,903 ! 
47,17,578 
51,70,027 
46,77,494 
44,68,106 
40,47,593 
49,81,792 
00,18,161 
40173t9 
38:04;890 
33,48,308 
34,83,246 
4O,38,37H 
04,85,0.34 
51,02,764 
,3 ,~ 9 

54,17,814 
~ ,1 , 1  

6 , ~,  

57,53,892 
41,63,251 
44 86.090 
37,20,742 
38,2!,539 
49,13,614 
61,75,271 
53,02,990 
68,96,786 
77,25,738 
18,69,384 
~9,12,912 

31,02,876 
29,59,297 
26,83,919 
26,99,Hi(j 
32,18,141 
40,60,160 
44,00,949 

~ 

I 
~ RI, 2·8·0 I maund, 
J 

67,S4000 
56,28,000 
40,89000 • 
43,39,000 
43,IlS,OW 
62,93,000 
60,10,000-
60,54,0('1)-
37,43,000 
37,M,(\()()' 
3.J.,02,OOO 
5],10,000 
4620000 
48:57:.00 
36,40,000 
37,4P,OOO 
1,19,92,01)(1, 
46,61,000 
1,240,91,000 
41,39,000 
411,98,000 
42,53,0(10 
43,3f>,OOO-

a 48,10,0,0 
51,73.OCO 
62,06,000 
56,7u,OOO 
41>,SltOO 
43,1 iI ,OW 
44,83,u()( I 
49,43,0((1' 
oli,8H,OO(J 
6:2,oO,COO 
48,12,000, 
58,21,o('u 
66,41,OCO-
60,oli,eO" 
72,77,'vOO 
56,90,000 
28,14,rou 
52,56,000-
45,78,OOl} 
60,55,OO(}-
62,74,000 
61,43,000 
6 ,3~,  

72,98,000. 
33,87,000· 
64,27,00 
76,07,OfiO 
56,57,{} 0 

a 6~, 3,  

64, Hi,OOO 
65,17,000 
£0,55,000 
78,711,000 

----,----.---,..---~----~-----'------
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REDUCTION IN ARTILLERY. 

71. ·Mr. B. Venkatapatiraju: Will the Government be pleased to 
state whether the reduction of 10 per cent. in artillery recommended by 
Lord Inchcape Committee was approved by the Secretary of State? 

IIr. B. Burdon: Heductions in artillerv have been effected which yield 
the pecuniary saving reconllnended. ' 

HECOMMEXDATIOXS OF TilE IXCIICAPE COMMITTEE REGARDIXG I'E!\SIOXS. 

72. ·Mr. B. Venkatapatiraju: Will toe Government be pleased t{) 
state whether the Secretary of State has arrived at any decision regarding the 
recommendation of Lord Inchcape Committee that the previous arrangement 
be reverted to under which a settlement of pension was arrived at for each 
mdividual on retirement on thB basis of his expectation of his life? • 

IIr. E. Burdon: The matter was referred to the Secretan' of State whl) 
I·as sinct' replied that preliminary steps haw' been takcn £(;r the prepara· 
bOll of the necl'l>sary detailed accounts cOllunencing with tilt' year HH 9-20· 
or ~ -~l. 

, 
E;o.rPLOYMEX'l' OF ()HIYAS OX THE B. ~. HAlLWAY. 

73. ·Mr. B. Venkatapatiraju: Will the Government be pleased to 
state whether the AgBnt of B. ·N. Ry. who, subject to considerations of 
efficiency recognised the desirability of affording Oriyas equal opportunities 
with the other classes in the Railway service, has appointed any Oriyas 
since July last? Whether the Government of India. adopted the same 
eourse without impairing the efficiency of giving Bqual opportunities to an 
communities in the matter of Government employment? 

The Honourable Sir Charles lIwes: The information a,..ked for by the-
Honoumhle ?lIemhl'r is being obtail1l-d and will be sent to him \"hen re'a ~', 

COST lHo' DEMOj'ILIZATIOX OF SrRPLrs OFFICER;;. 

74. ·lIr. B. Venkatapatiraju: "'ill the GoVt'rnment bp pleaspd to 
f.tate regarding the payment of surplus officers on the cost of their demobilisa-
tion whether the proportion is yet determined and if so what Was the pro-
portion to be respectively borne by the British and Indian Exchequers? 

IIr. E. Burdon: The questioll is "till under the eonsideration of thl" 
eeretllr~' of Stat(' Ilnd till' W Ilr OftiC'e. 

CAPITATJOX l'HAllGES PAYABLE TO THE \\'.-'lR OFFICE. 

75 .• )(r. B. Venkatapatiraju: Will the Government be pleased to 
f:'tate whether the adjustment of the capitation charges pavable to the War 
Office has been arrived at and if so what was the rate at "the present time 
as compared with the pre-"'ar C'apitation rate:' 

Mr. E. Burdon: 'J'he question of the final adjustment of capitatioll 
chargefi payabll' to the \Var Offi('(' is still under the C'onsideration of the 
~eeretary of Stah-. 

Dr. H. S. Gour: May I ask fol' how long this question has Iwen under 
cOI1fiidemtion :) 
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Mr. E. Burdon: :For nearly a year. 

Dr. H. S. Gour: Has it been under consideration for one year for the 
first time? 

Mr. E. Burdon: The question of capitation charges has been unde:.-
.<.iiscussion on many occasions. 

~ OF Hl.'PEE PEXSIOX::; IN ENGLAND. 

76. ·Mr. B. Venkatapatiraju: Will the (Joverllll1ent be pleased to 
l:>tate when and under what circumstances rules were framed that Rupee 
pensions paid in England are converted at the rate of e c ~n e on the 
day the payment is due, subject to a minimum of 18., 9d. and whether a 

• similar state of things exists in the case of Civil Pensioners of CrOWD 
Colonies? 

The Honourable Sir Basil Blackett: The minimum rate of Is. 9d. Wtl:; 
hxed in 1800. In that year a Select Committee of the House of Commom 
was appoint€d to n u ~e into the alleged grievances of the encovenankd 
CIvil Servants of India, ari;;ing from the change in the relative value .;:;£ 
gold and silver mOlley, and their leave and pension rules, and the minimUlll 
rate was fixed on the fl'commendatioll of that Committee. The object 
,';as to give to those who '\'ere in receil,t of rupee pen;:jollf; a guarante,· 
that the amounts issued to them in the Fnited Kingdom ;;llOuld not fall 
lotlow some detinit€ sterling amount and that their income l:!llOuld not be 
liable to . continual and exeessive fiuctnations from circUlu,,;tances over 
\"hich they had no control. 

The GOvt'rnment have no informatioll regarding the practiee in the ea!;,' 
c;i p(!nsioners of the Crown Colonies. 

~  FOR HAJPUTAXA. 

77. *Mr. B. Venkatapatiraju: Will the· GovernllJent be t'a,,(~  to 
btate whether the proposal for constituting a University for Rsjputana has 
taken a definite shape and whether the Government hllYC !'eceived official 
proposals as yet? 

Mr.E. B. Howell: Oflicial Pt:opo8!l.ls OIJ tll<" subjeet have not yet been 
n .. ceived by the (Jovernment of India. Tile Government of n ~ under-
,i.and that' the scheme is still under ('on"iJeratiol1 locally. 

Rai Sahib :M. Harbilas Sarda: Do (joverlllllent propose to take early 
·,;t"I's for the establishment of a l.:niversity in Jhljputana, [If; the Allahabad 
Lniversity, to which the Colleges in Hajputana are affiliated, is going shortly 
j" cnt off its connection with them? 

Mr. E. B. Howell: I would ask for notice of that question. 

OUIYAS IN ~~l 'l' SEUVICE. 

iH. *Jtlr. B. Venkatapatiraju: Will the Government be I'leaRed to 
5ive the information that is being collected and promised to be given in 
re l~ to the question; Xo. 553 put by Mr. B. N. Misra Oll the 12th March 
H:J23 reg:lrding Oriyas in Government Service? 

t Vid, p. 3232 of L. A. Deltat.es, Vol. Ill. 
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. The Honourable Sir JIalcolm !tailey: A stl;1.tement containing the in-
formation, which was supplied to Mr. Misra on the 21st May 1923, is laid 
o(ln the table. 

a ~ t showing the number 01 Oriyas employed in the G01Jer1l1lUnt' oJ' India Secre-
tariat and cet:tain other Departments. 

Depluiments. 

ost aud Te!egraph Department 

lncome-tas Department • 

All Departrr.entl of the Government or upward. • [

(i) On a salary of Rs.500 

of India Secretariat. (ii) On a ulary of Re. 100 
or upwards 

Number of Oriyas 
employed. 

1,'19 
7 

Nil. 

Xii. 

AGRICl'LTl'HAL ~ A  INSTITl'TE AND COLLEGE. 

~. *Kr. B. Venkatapatiraju: Will the Government be pleased to 
!State whether ~ny and what steps are being taktm by the Government to 
thoroughly equip the Agricultural Research Institute and College to train 
Illdialls for the Indian Agricultural Service 'without the necessity of sending 
t.hem abroad and if not when the Government propose to take necessary 
(lction in view of the sanction of the Secretary of tat~ in 19'21. 

Mr. JrI. S. D. Butler: The (JUH'rmnent of India have started at Pusa 
po"t graduate courses in Agricultural Chemistry, ~ y(' l y, Entomology, 
1\gricultural Bacteriology and ( tall~', mid all the nee('ssary l'quiJl!lwnt is 
;,[ready IWHilable. These courses haw been tliro\Yll open to dist:uguished 
g-raduates of l"nivel'8itit's or Agrieultural <.'ollegt'>-' and also to studpnts who 
have undt'rgone training in agricult.iue and it;; allied brancilt',. III British 
l'niversities or in one of the recognised Agricultural GI)Jl ... gU, and who 
rossess suitable qualifications. The courses will qualify for q'f",intlllents 
·to specialist posts in the Indian Agricultural Rel'Vil-t'. 'fhe n,,\('rml1ellt 
01 India have also institlltt··d. with ef'fp ... t from tht' 2nd .1 HIl II ary Hl24, a. 
post graduate tnilIlmg I'llun;e in Animal HllsLalJdr:. aud Dairying at 
15angalore under tht' Imperial ])liil'Y Expert and PllYf'ink.gi,onl !.'hemisl to 
be; followed by H :c;hort l' r~(' at l)usH I1ndt'r the hllp""'ial Agric.ulturi"t. 
Thi;; course Itas IJL'ell thrown ,']WIl l)(,rlt to offll't'rs (of th,.' l'J"'l\' ll'~ a \ r

nIltl1ral Herviee Hnd to cHndidHt!-\s ,\"110 ItRye ohtained Ii dt'gl\'t' Ill' (J:plomn 
ii' A~r cultllre or seiencf' Bt a r.,('ognisl,d rn " ,r;. t~- or A,:(ri('ultill'Hi ( all":!,,. 

Hillliial' ('ours"" in agl'i('ult w'al t'llgi Ilt'l'rillg <llId Itgrol illl] , \ ,,·H I l'" iT'-
~ tut ' , R8 funds pt'rmil. 

ADVISORY "' '~; " 1'01: 'I'm: H. B. AND C.L Axii O. l. .P. HAIJ.WA\ s. 

80. *Sir Purshotamdas Thakurdas: (ill Will Go\'el"llment bt, pleased 
to state if Advisory Committees t:ecommended by the Aoworth Committee 
ore likely to be appointed in connection with the B.  B. and C. I. a.nd thf' 
G. 1. P. Railways? 
(b) If the reply to the above be in the affirmathf'. will Government bt· 

pleased to state whpn t,hey think such Advisory Committees will be 
appointed? 

(0) If the reply be in the negative, will Government; he pJt'ased to statr 
the reasons for the' same? 



140 LEGISLATIVE ASSEMBLY. [4TH FEB. 1924. 

(d) Will Government b. pleased to state the reason of the delay in 
the appointment of Advisory Cornmitt-ees for the G. 1. P. and B. B. and 
C. I. Railways till nowt 

The Honourable Sir Oharles IIi:nes: (a) 'res. 

(/I) Thl> Committees are in course of fonnation and it IS expected that 
t e~" will be estaolished shortly. 

(c) The question does not arist>. 

(d) The' formation' of tlU' Local Advisory Committees ha!': been held 
up o'\'ing to the desirability of nominating certain members from the 
Bombay Legislative Council, which  could not b{' done till after the re-
dl'ctions. and to the Ill'cl'ssity of obtaining the views of the Home Boards 
of the railway!' conceTIled. 

Sir Purshotamdas Thakurdas: With regard to tIll' an!'\ver to part (/I). 
tilt' Honourable :\Iember said . shortlv '. Can he indicate the period 
, shortly '"} . 

. The Honourable Sir Charles Innes: I am afraid I cannot, but I believl' 
that arrangements are now being made. 

Sir Purshotamdas Thakurdas: :\lav I take it that they will be in actioll 
by tli,' Ilext financial year, say, in April: 

The Honourable Sir Charles Innes: I llOpl' so. 

Sir Purshotamdas Thakurdas: With rugard to the anSI\'l'r to part (d) the' 
Hnn(mrabk ;\lember rt'ferred to tlit, desirabilih" of having representativt'g 
from till' LrJl'al Council in Bomba,". Can t ~ Honourable ~ e ber sa\' 
",h"1l the BombaI' Government \\'~rl' asked to gl't the loral Coul1ril t~  
nominate \lelllb r~ from there:' 

The Honourable Sir Charles Innes: Xo, Sir. 

Sir Purshotamdas Thakutdas: \\'ould thl' Honourubh-:\Iember find that 
<JUt and let liS know:' 

The Honourable Sir Charles Innes: The Honourable :\Iember is at 
lihL'rty to put in a question of that kind and if h(' dOl'!'; S() I will considl'r tl\(' 
ails \\"('1'. 

Xr. H. K. Joshi: Mal" I ask if the (ioVel'llllwnt of India have madt, allY 
IHTH.llge11lent f"l' the representation of third clas" IHls"engl'l"R on thes",' 
Committees :, 

The Honourable Sir Charles Innes: I must ask for notice of that 
'lIwstiOll. 

)[r. Harchandrai Vishindas: Ha v(' Advisor," Committees been appoint-
e.:!, (H' is it eontemplated to app()int them, on other railways also? 

The Honourable Sir Oharles Innes: I think I am correct in saying that 
tlle~' have beE'n appointed already on most other railway,;, if not on all of 
them. 

Rl:B8IDY '1'0 HEGTERS LIMITED. 

81. *Xr. X. A. Jinnah: Will Government bl' pleased to state the 
amount paid every year by way of subsidy or otherwise to Reuterso 
Limited? 
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The Honourable JIr. A. O. OhaUerjee: The Government of India have 
.3 contracts with Messrs. Heuters, Limited, for the supplJ of their news 
fwrvices for which the following payments are made; 

(1) Reuter's Ordinary Serviee.-Rs. 31,200 per annum with effect 
from 8th July 1910. . 

(2) Reuter's Spceial Service.-Hs. 12,000 per annum with effect 
from 16th July 1919: 

(3) Reutcr's Governmcnt Sll/llwary.-Hs. 12,000 per annum with 
effect from 21st JUIle 1919. 

These payments cover the cost of .copies supplied both to the officials 
of the Government. of Indio. and of Local Governments. 

SUBSIDY TO THE ASSOCIATED I'RESS. 

82. *JIr. M. A. Jinnah: Will Government bl' pleased to state the 
amount paid every year by way of subsidy or otherwise to the Associated 
Press of India? 

The Honourable Sir Malcolm Hailey: The Associated Prt'ss receives no 
subsidy in payment from the Government of India. If the Honourable 
:\[ember is thinking of the telegrams taken .by Government from the Indian 
:'\cws Agency, I would note that this is a separate organisation; Govern-
ment subscribes to its servict· on ordinarv commercial tenns, in common 
\,ith a large number of newspapers. . 

IXDIA's COMMITMEXT IX RESPECT OF 'VmELESS. 

83. *JIr. M. A. Jinnah: Will Government be pleased to state to 
what payment Indio. has been committed in the matter of Wireless on 
Capital and Revenue account respectively? 

The Honourable 1Ir. A. O. OhaUerjee: Details of the Budget Provi-
sion under expenditure from Hevenue will be found on pages 7, 21, 32 and 
33 of the Detailed Statement in support of the demand for grants for the 
Post and Telegraph Department for the current year. The revised estimate 
is Rs. 8,23,000. The estimate for expenditure on Capital Account will be 
found on page 50 of tbe same statement. 

'ymELEss COXCESSIOXS. 

84. *Mr. X. A. Jinnah: 'Yill Government be pleased t,() state tb" 
nature of the concession in regard to Wireless whi.3h has been given and 
what proportion of the Capital in the concern is Indian? 

The Honourable Xr. A. O. Ohatterjee: X 0 concession in regard to 
Wireless has yet been given. 'I'lle second part of the question therefore 
does not arise. 

Diwan Bahadur T. Rangachariar: ~ a  I as). .. Sir, whether Gowrmnent 
will keep this in yiew before an~' arran ~ ellt is t'ntpred into:' 

The Honourable Xr. A. O. Ohatterjee: Yes. it hHS brell In'pt in yie\L 

EXPEXDITrUE ox TIlE BHITISII EMPIUE EXlIIllITIOX. 

A5. *Xr. M. 1\. Jinnah: Will Government. ht' pleased to statt' thl' 
total rxpenditure public and private, over the British Empire Exhibition 
i!'om the revenues of India either Central, Provincial or local including 
that incurred by Indian Princes? 
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The Jlonourable Sir Charles Il\Des:: The total estimated gross expendi-
ture on the British Empire Exhibition for the three years ending 192 -~  

from Central Revenues is as follows: 

In England 

In India 

.. £ 178,\10\) 

Rs. l,io,OCO 

In addition it is estimated that the various Hailway Companies will spend 
l:s. 3,27,()(X). It ,should be clearly understood that these are gross un'~ 

and take no account of the receipts whicjl will be obtained from the Pro-
nnces and Railway Companies, etc., on account of rent, etc. 

It is not known exactly what the provinces contemplate spending, but. 
";0 far as has been reported, the Punjab expect to inclir an expenditure of 
3~ lakhs gross, the United Provinces 3t lakhs gross, and BUIDlli, which has_ 
an entirely separate building, 13 lakhs gross. These figures again arl' 
gross, and make no allowance for recoveries. 

The Government of India have no information regarding the expendi-
ture contemplated by Indian States or private exhibitors. 

JIr. C. Duraiswami Aiyangar: Is any portion -of the amount to be spent 
on the British Empire Exhibition expected to come back to us after the 
Exhibition is over by the sale of buildings, materials or otherwise: 

The Honourable Sir Charles Innes: Certainly, Sir. 

Kr. C. Duraiswami Aiyangar: :May I know the amount. expected: 

The Honourable Sir Charles Innes: I am afraid I must ask for notice 
of that. question. I do not remember the figures. 

Sir Purshotamd.as Thakurdas: Have Government heard that the esti-
IiLates of the amount expeded by the sale of buildings have gone down 
considerably since the estimates were originally _ submitted? 

The Honourable Sir Charles Innes: I think they have gone down, but 
as I have said, I do not carry the figures in my helid. 

P. .(ND o. MAIL CONTRACT. 

86. *JIr. K. A. Jinnah: Will Government be pleased to make a 
statement regarding the present position of the Peninsular and Oriental 
Mail contract and indicate the amount payable from Indian revenue an<i 
the period for which the commitment ~s made? 

The Honourable Kr. A. C. Chatterjee: So far as is known at present, the 
existing P. and o. Mail Contract cannot terminate at a date earlier than 
the 31st January, 1927. Under the reassessment made last year with 
effect from the 1st April, 1923, the annual contribution of India to the 
P. and O. subsidy for the carriage of her letter mails has been roughly 
estimated at £22 ,()(X). The principles of assessment will continue in force 
until the t~r nat n of t.he present contract. 

PmXTING OJ" CURREKCY NOTES IX INDIA. 

87. *JIr. )(. A. Jinnah: Will Government be pleased to state what 
Arrangements have been made for printing currency notes in India and for 
terminating the contract with the Bank of England: 
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The Honourable Sir Basil Blackett: The Government of India have 
made arrangements for an Experimental Press to test the practicability 
of carrying out Security Printing in India. This, if successful, will, it is 
Loped, be extended to the printing of currency notes as well as stamps 
and stamped paper, but the existjng contract with the Bank of England 
in respect of notes of denominations higher than one-rupee does not 
temlinate until June ] 929. 

PURCHASE OF STOHES n; INDIA, GREAT BRITAIN, ETC. 

88. *)[r. K. A. Jinnah: Will Government be pleased to state what 
portion of stores purchased for 

(a) State Railways, 

(b) Public Departments (Central Government), 

has been bought during 1920-21, 1921-22 and 1922-23 in 

India; 

Great Britain; and 

Other Countries respective'y. 

The Honourable Kr. A. C. Chatterjee: I place. on the table two state·· 
ments (1) showing the expenditure on stores purchased in India and (2) 
showing the expenditure on stores purchased through the London Stort" 
Department for the official 'years 1920-21, 1921-22, and 1922-23 by (a) 
State Railways and (b) other Departments of the Central Government 
(including minor Local Governments). 

Statement showing the ezpe1lditure on stores purchased in India by (a) State Bailu·ay.,· 
and (b) other Departments of the Gentral Government (including minor Loraf 

Governments) for the Official years 1920·21, 1!J21-22 and 19t2·2S. 

1920-21. 111:31-29. HI22-23 .. 

Rs. Rs. 

State Hailways. . 4,09,77,335 6.69,77,199 I 6,34,92,565 

Central Departments (including minor Local 2,20,87,729 
Govel'llllents). 

2,10,75,"'8 1,49,49,167 

NOTE :-The statement does not include figures rel~t n  to (1) purcha:ses of articles 
of the same kind and of an aggregate value not exceeding Rs. 50 at one tune ~n  p.lace, 
(2) purchases made by contractors. for . Government works, . (3) :purchases n ar abl~' 
made in India such as bricks, IndIan lime and mortar, Indian timber, etc., and ( ~ 
pmchases a ~ by or on behalf of the military authorities. 
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St.atellltllt shotcillg ti,e tzpellditure 011 ~t re~ urrlt(l~e  through the LOlldoli fifor,-
Department by (a) State a ll ay~ alld (b) ot/,er Departmtllt!! of the Central 
(]Ol'erHtlUllt (il/eludillg m.illor Local aOt'fTlmu'nt.-). 

1!J20·21. 1921-2:!. 1922·23, 

i: l 
i I 

;£ 

Stale Hailways : 3,777000 I 2,~1r. , '" :!,3'l6,OOO 
- .  , 111 dudes orders placed I' Itwllllies orders pl&l.'tld 

! ill l"Ountries otl-er in l"Ountries other 
I than Grrot Britain' than Oreat IIritain 
of thl' ,·alue of: of the ,'alue of 
£71,000. ' ;£143,01.0. 

<:entral 111'1l8,rtmenb (including 10,130,000 
minor Local GovernlUl'nts). 

6,3S5,OOO S,77B,G' (I 
, Inl'iude. order. pl&l"ed 
, iu ('()untries other 
than Great Britaiu 
of the "alul' of 
£114,00", 

XOTE (1), Figm'es for "\921-22 do not include £563,000 as final appropriation was 
made in India. 

~ OTE (2): Statistics ~ 'regard to foreign placed orders were Hot kept prior to 1 st 
April 1922 ~ ce t for State Railways for 1921-22. 

INDIAN AUXILIARY FonCE. 

89, *lIIr. K. A. Jinnah: \Vill Government be pleased to state the 
strength and denomination of the various units of the Auxiliary }<'orce ill 
India and the cost per head per year of 

( a) Indian Soldier; 

( b) British Soldier; 

(c) Memlll >l'S of Territorial :Force. 

Kr. E. Burdon: I will furnish tllP Honourable :\lember separately 
with a statement giving the information asked for in the first part of his 
.question. As regards the second part, the information is as follows:-

(a) lb, 500 approximately. 

(b) Hs. 2,000 approximately. (This reprc,.;ent" the eost of an un-
married British private.) 

(c) Private of the Auxiliary Forcc-Cll,lss ': A  " 

A verage cost per training year. 

Private ill the Indiall TC1'1'itorial Fvl'cc-

Approximately Hs. 26 per training ~-ear. 

Hs. 40. 

EXPEXDITCRE ~ TIlE ECCLESIASTICAL DEPARTMEXT. 

90. *Mr. It. A. Jinnah: \Vill GoV('rmnellt ht' pleased to state the 
"total expenditure of revenue Central and Provincial on the Ecclesiastical 
Department and how long it is in the intention of Government to burden 
ihi., country with this charge:' 
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Mr. M. S. D. Butler: All expenditure on the Ecclesiastical Depart-
ment is Central. The budget provision for 1923-24 was Us. 32,83,000. 
The actual figures are not yet available. . A scheme of reduction has been 
framed recently under which it is hoped to save Hs. 4,30,000 annually, the 
bulk of it by the end of 1925-26. 

EUROPE!.SS IX THE CIYIL SERYICES OJ.' IXDB-. 

91. *Mr. M. A. Jinnah: Will Government be pleased to state the 
total number of Europeans (non-Indians) in services other than military 
under Government on the 31st of December 1880, 1890, 1900,  1910, 19'20 
and 1923, respectively? 

The Honourable Sir Malcolm Hailey: It would require considerable 
research to answer the question put before us, and I hope I may be ex-
eused for not undertaking that re!!earch, because ver.v full figures of this 
character, though for different yellr!!, have been published in the Reports 
of the Aitchison and the Islington Commissions, and I should be able 
to refer t.he Honourable Member to the answers we have given in reply 
to questions in the Assembly regarding later years. In the circumstances, 
Sir, I hope the Honourable ~le ber will, in view of the information I 
am able to give him, excuse me from undertaking a research dating as far 
hack as l~ . 

STORES FOR KEW DELHI AJ\D THE S'CKKCR BARRAGE. 

92. *Mr. M. A. Jinnah: Will Government be pleased to state whether 
the stores and materials required for-

(1) New Delhi, 

(2) Sukkur Barrage, 

are being purchased in India and if they are not whether it is proposed to 
secure the recognition of the principle that Indian material is to be pre-
ferred and tenders should be called for things in India and in rupees? 

The Honourable Mr. A. O. Ohatterjee: Stores and material!! required 
for New Delhi are purchased in accordance with the rules for the supply of 
articles for the public service. Indian materials have been, and will be, 
used as far as possible. 

So far as the Sukkur Barrage is concerned, the question should be 
addressed to the Local Government. 

REPORT OF THE CREDITORS' COMMITTEE, ALLL\XCE B.\xK. 

93. *Kr. K. A. JiDnah: Will Government be pleased to state if they 
nave seen a copy of the report of the Creditors' Committee of investigation 
in the affairs of the Alliance Bank and if they propose to prosecute those 
that I1re said to be criminally responsible? 

The Honourable Sir Basil Blackett: The G.:>vernment have not 
received any report . 

• 
Mr. K. A . .JiDnah: Can Government inform the House when they are 

likely to receive the report? 

The HODourable 8il' Basil Blackett: I am not able to say when the 
Dreditors' Committee referred to will present t.heir report. it has been 
under con'sideration, I understand, for some time. 

• 
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MIXIXG AXD OTHER COXCESSIONS GRANTED TO FOREIGNERS. 

94. *Mr. M. A. Jinnah: (a) Will Government be pleased to state what 
'.oncessions in mining, forest products and other monopolies were given to 
foreiuners during 1921-22 and 1922-23 and whether an attempt had been 
a ~ in all cases to find an Indian (individual or firm) to take up the said 
f?oncessions and work them? 

(b) Will Government be pleased to state whether they have. Gonsidered 
the deSIrability of restricting in future the grant of these conceSSIOns to any 
but Indians? 

The Honourable Mr. A. C. Chatterjee: (a) So far as mining conces-
sions are concerned, Olle mining Jease for iron-ore was granted to a foreigner 
in Madras during the period specified under the special sanction of the 
Secretary of State. So far as the Government of India are aware no 
attempt' was made to find an Indian to take up this concession. 

\Vith regard to forests,  no monopolies were granted in the areas under 
the control of the Government of India. The Government of India are not 
primarily concerned with forest administration in the provinces. 

(b) The question has not been considered. 

Dr. H. S. Gour: \Vhat was the nationality of the foreigne1\. to whom. 
the concession referred to by the Honourable Member relates? 

The Honourable Mr. A. C. Chatterjee: I believe he was a Frenchman. 
but I could not definitely say off hand. 

INDIAN TENDERS FOR LOCOMOTIVES. 

95. *Mr. M. A. Jinnah: Will Goven;unent be pleased to state what 
orders out of recent tenders for locomotives have been placed with a fiml 
established in India? If no such order has been placed, will Government 
make clear the policy on the subject? 

The Honourable Sir Charles Innes: The policy of the Government of 
India was clearly defined in the Communique, dated 1st October 1921. 
a copy of which is laid on the table. Tenders were received from a firm in 
India in January 1923, but the price and conditions quoted were such that 
they could not be accepted. 

GOVEUNliENT OF I!oIDIA. 

RAILWAY DE,PARTMENT. 

(RAILWAY BOARD). 

('01111111111;<]"", d(Jted tI,e 1st October 1921. 

" In pursuance of their expressed policy of, imakirig India as far as possible i'nde. 
pendent of outside sources in the supply of materials for railways, the Government 
of Ind:a have had under consideration the question of the construction ,of locomotive-
engines in India and they are now in a positwn to give a general undertaking' that 
tenders. will ~e invited .annually in India for all. the railway locomotive engines and 
locomotIve boIlers reqUlred by Government durmg the 12 years commencing with 
11123. .  .  . 

It is estimated that the average annual, requirements of Government will be 16(t. 
locomotive engines and 160 a n~1 le~s ur~n  1923 and 1924;. and thereafter 
COO locomotive engines and 400 additional boilers. • 
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The first tenders will be invited on 1st October 1922. The following general condi-
tions will be observed :-

(A) The invitation to tender will be published simultaneously in India and 
England and will remain open for at least 3 months. 

(B) The qualities of the articles offered must sat.isfy in every respect tha 
specifications laid down. 

(C) 'rhe prices in the case of tenders made in India must compare not nnfavour-
ably with the imported article. 

(D) 'renderers in India must satisfy GovErnment in the earlier years that an. 
apprt:ciable part of the manufacturing will be done in India; this condi· 
tion may be expected to become gradually more stringent until eventually 
tendercrs in order to he successful will be required to show that they can 
carry out in their works in India all processes usually carried out ill 
locomotive works in England. 

(E) Government will reserve the I'ight to insist that the proposed source of 
supply of parts which cannot be manufactuted in India should be stated 
in the tender and should be subj ect to their approval. 

(F) Government will reserve the ril1ht of inspection at any stage of the process 
of manufacture both in India and elsewhere. 

(G) Firms receiving orders in India will be expected to provide facilities in their 
works for the training of Indian technical students and where such fIrms 
have their main works outside India or are subsidiary companies promoted 
by or closely connected with firms which have their main works outside 
India they will be expected to provide thereat similar facilities to students 
recommended by the High Commissioner for India in London. Firms 
interested in the above announcement are invited to apply for further 
information either to the Secretary, Railway Board, lndia, or to tbe 
High Commissioner for India, London." 

DEMOBILISED OFFICERS AND MEN. 

96. ·Mr. M. A. linn&h: Will Government be pleased to state the 
sum direct or indirect by way oi salary, gratuity J passage or otherwiae 
paid during 1921-22,  1922-23 and up to the end of December 1923 from 
Indian Hevenue to retiring or demobilised Officers and men? 

Mr. B. Burdon: The amounts so far paid from Indian revenues for 
the purposes stated by the Honourable ~le ber are  as follows:-

(a) Sums paid to demobilised British officers by way of salary, gratuity. 
passage or otherwise during-

1921-22 

BI. 
Nil. 

2~-23 2.20,13,23i 

}'rom the lot Aptil ]913 up to the-3/st December 1!l23 82,811"k9 

No separate record has been maintained in respect of pensions paid 
to officers who have retired since the 1st April 1921. 

(b) Charges for the demobilisation of Indian trcops:-

19~ l l  

From the 1st April 1')23 up to the 31st Deee,},ber 19:?3 

E:\Il'mE ~ A . 

Ra. 
1.25,42 •• 8-1 . 

35C6,llS() 

1 , J~  

97. ·Mr. M. A. liDDah: Will Government be pleased to state what 
commitments any represe.ntative on behalf of the Government of India or the 
S.ecl,etary of State has made at recent conferences in England in regard to 
contracts emallating from the Empire being placed ns e ~e Empire)" 

.2 
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The Honourable Mr. A. C. Chatterjee: None. The main Resolution on 
the subject of Imperial Preference in public contracts was to the 
-effect that the Imperial Economic Conference reaffirms the prin-
eiple that III all Government contracts effective preference will 
be given· to goods made and materials produced within the Empire, 
except where undertakings entered into prior to this Conference 
preclude this course or special circumstances render it undesirable or 
unnecessary. The words ' except where undertakings entered into prior to 
this Conference preclude such a course' safeguards the position taken up 
by the representatives of India at the Conference. As the result of the 
debates in this Assembly and in the Council of State in September 1921, 
the Government of India instructed the High Commissioner for India that 
his policy in the purchase of stores for India must be based on the principle 
of accepting the lowest satisfact,ory tender. The Government of India 
regard their instructions as an undertaking given to the Legislature within 
the meaning of the word in the Resolution passed by the Imperial Economic 
Conference. 

OPENING OF THE PORT OF CALCPTTA FOR PILGRIM TRAFFIC. 

98. *Haji Wajihuddin: Are tfie Government, aware that Bengal has the 
largest nmnber of outgoing Hedjaz Pilgrims from one Province, and 
if so, will they be pleased to make adequate and prompt arrangement for 
opening the port of Calcutta to pilgrim -traffic before next Pilgrim season 
as recommended by the Assembly about two years ago? 

Ilr. Il. S. D. Butler: The Government of India are aware that the 
largest number of pilgrims for the Haj comes generally from the Presidency 
of Bengal and the question of opening the port of Calcutta for pilgrim 
traffic is receiving careful and sympathetic c:msideration in consultation 
with tl:te Government of Bengal. The Government of India regret that 
they cannot give any defimte undertaking that the port will be opened 
until the financial situation improves and some system has been introduced 
under which pilgrims who make the pilgrimage will be required to r (~ 

in advance for their return journey. 

Kr. X. Ahmed: Will Government be kind enough to expedite the 
inquiry and consider the desirability of opening the port of Calcutta before 
the next summer, us pilgrims from Bengal, particularly, havl' much 
trouble in going to J eddah direct? 

Mr. Il. S. D. Butler: The Government of India are anxious to do all 
that they can and have it under their most sympathetic consideration. 

Haji Wajihuddin: Will Government be pleased to lay on the table 
the correspondence passed between the Government of India and the 
-Government of Bengal? 

. Kr. Il. S. D. Butler: I cannot undertake to attempt to do that at 
thls stage, but the Government of India are most anxious to do all that 
they possibly can. 

Ilr. ][. Ahmed: In view of the fact that ~ t year the Government 
made a statement that they would try their level best to open the port 
'Of Calcutta for pilgrims to Mecca, do Government propose now to ex-
pedite the matter of opening the port of Calcutta before the next summer? 

(NG aDswer was given to the question.) 
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U SE ~' THE FEROZESHAHI MOSQFES, DELHI, AS A HOSPITAL. 

99. "'Haji Wajihuddin: Is it a fact that the big four-domed Ferozeshahi 
mosques on Kutab Road, Delhi, are being used from sometime past as an 
Infectious Diseases Hospital by the Delhi un c ~al ty, also three small 
mosques as i>weeper and menial quarters, and if so, by what authority; and 
do the Government of India intend to take immediate steps to have them 
vacated without delay? 

The Honourable Sir Malcolm Hailey: b~ Honourable Member is 
referred to tIle uni>wer given to a similar question on tbe same subjed in 
last March. As forecasted in tilat answer, the portion of the new Kutab 
Hoad passing through this area having now been completed the Municipai 
Infectious Diseases Hospital hus been transferred to another site. Thl' 
IIlOSfjlle' with the adjacent blddings has been Ulfld(' over to a responsible 
Moslem as::;ociation, which has agrepd to take charge of it. 

DRINKING \VATER FOR PASSENGERS OX THE :K.-W. R.<I.ILWAY. 

100. "'Haji Wajihuddin: Are the Government aware that arrangements 
for the supply of drinking water for passengers on the small stations of 
the N. \V. Ry. are generally inadequate, and thjlt certain National Societies 
last summer provided free Sabil of Sharbat and cold water on certain 
stations; and do the Government intend to issue strict instructions to 
remove the inconvenience without delay? 

The Honourable Sir Charles Innes: Government are not aware that 
thl' supply of drinking water for passengers at small stations on the North-
Western Railw9.J" is generally inadequate. 

SALT l~ . 

101. "'Haji Wajihuddin: \Vill the Government be pleased to 
lay on the table a statement showing the quantities. rates and reveDues 
cn salt in each of the last 5 years respectively? 

The Honourable Sir Basil Blackett: I hJ.lve already replied to this 
qu('stion.t 

MUHAMMADANS ~ THE ACCOl'NT DEPARTMEXT, POSTS AND TELEGRAPHS. 

102. *Haji Wajihudliin: Is it a fact that in the sub-acC'Ount service of 
the post and telegraph account department not even two per cent. of the 
permanent posts have been allowed to Mohammadans (a) whether tile 
Government are prepared to make adequate representation of Mohammadans 
in the said Department in the near future; (b) what is the procedure and 
practice regarding examinations, selection and appointment in the said: 
department; (c) and whether any amendment in the same is necessary 
to >\afeguard the interest of ill-fat,ed Muslim candidates who are anxiously 
awaiting for the said posts for the last several years? -

The Honourable Sir Basil Blackett: There are 71 Subordinate Accounts 
Service posts in the Posts and Telegraphs Account Offices. Two of them 
r.re held by }Hohammadans, including one on probation. 

(a.) The basis of selection for the Subordinate Accounts Service posts 
is It departmental examination. In no case does the question of the 
particular community to whieh a possible candidate belongs come into, 
consideration. 

t Vide B.nswer to ql1('SHon No. 71\ 
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(b) I'lay on the table a statement showing the procedure and practice 
regarding examination, selection and appointment. 

(c) No amendment in the procedure seems necessary. 'l'he work is 
highly technical and qualifying examination is the only possible means 
-of selection. 

Statement showing the procedure and practice ngarding e a nat n.~, selection and 
appointment in the Subordinate Accounts Serrice of the Posis and Telegraphs 
~ 1tt Department. 

Appointments to the Subordinate Accounts Service in the Postal Account Depart-
ment are made either direct or by promotion from the clerical service, at the discre-
tion of the Accountant General. Posts and Telegraphs. Not more than one-third of 
the vacancies are filled up by direct recruits, but this rule can be relaxed in special 
cases with the sanction of the Auditor General. No person appointed direct can be 
confirmed and no person can be promoted from the clerical ~er ce, in either a suhstan-
tive or officiating capacity, who has not passed the qualifying departmental examina-
tion. All direct appointments are at first made on probation only. Except with the 
special sanction of the Auditor General, direct recruits are not allowed to appear in 
the examination more than three times. Failure t{l pass at the last examination entails 
l'emoval from the service. 

As regards the members of the clerical service, clerks with not less than five years' 
permanent service (graduates with not less than 3 years' permanent service) are allowed 
to appelLr at the Departmental Examination. When nominating candidates, heads of 
{lffices have to certify that they are oi good moral. character, energebc, possessed of 
aptitude for the work of an Accountant (a member of ihe SuhQrdinate Accounts 
Service) and with a reasonable cbance of passing. 

Except with the special sanction of the Auditor General such persons are not 
allowed more than four attempts to pass. 

The examination is held annually in l"i ovember, the papers being set by the Auditor 
General and the Accountant General, . Posts and Telegraphs. The examination is not 
.competitive; it is held merely to ascertain that the person desirous of entering the 
.suUordinate Accounts Service has the necessary technical knowledge. 

~'"  AND WIRELESS CONCESSIONS. 

103. *1Ir. 14. A. Jinnah: Will Government be pleased to state what 
.steps they have taken to secure the interests of the public in the grant 
of concessions and leases to various utility companies in the matter of 
telephone and wireless-particularly in the matter of period of Lhe con-
cession where the concern happens to be non-Indian in constitution? 

'The Honourable Mr. A. O. Ohatterjee: The Bengal, Bombay, :Madras 
[·nd Rangoon Telephone Companies are registered in India with nupee caIJital 
wd hold licenses under e~t n 4 of the Indian Telegraph Act, 1885, in 
practically identical terms. A copy of the license granted to the BOUlbay 
,Company has been placed in the Library together with copies of supple-
mentary agreements. These furnish the partic.ulars asked for. 

Xo wireless concessions or leases have been granted to utility com-
panies, though I may say that a temporary license has recently been 
·granted to a company, for a period which expires on 30th April 1924, for 
troadcasting. This is of a purely experimental nature. 

BALANCE !N TIlE HANDS OF THE SECRETARY OF STATE. 

104. "'Sir Purshotamdas Thakurdas: (a) \\-nat was the balance in the 
·j,bnds of the Secretary of State on 31st March 1923? Whether any part 
.0' it was invested, and if so, how and at what rates? 
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(b) Cannot the Secretary of State get accommodation from the Bank of 
England on lines similar to the ways and means advances to the British 
Government for short periods? If not, why? 

The Honourable Sir Basil Blackett: (u) The balance on 31st March 
1923 was £9,600,000 of which £8i millions were :nvested in British 
Treasury Bills at current rates. 

(b) It would probably not be impossible for the Secretary of State to 
arrange to get temporary accommodation, if necessary, but as.a matter 
of policy the Government of India do not consider it desirable that they 
should be overllrawn with the Bank of England, and generally speaking 
l~ would not be profitable while other reserves are available. 

ENEMY SHIPS. 

lO5. ·Sfr Purshot&mdas Thakurdas: In the Home Accounts of the 
Government of India for the year HJ20-21 it: is reported that there had 
.wcrued a surplus of receipts over expenses of £3,584,646 up to 30th Sep-
tember 1920 and a further £400,475 from that date to 31st March 1921, 
making in all £3,985,121, on the working of Qertain enemy ships. Will 
Government be pleased to say: 

(a) What further profits have been earned on these ships to 31st 
December 1923? 

(b) What ships were originally includerJ. in this group of enemy ships? 

(c) Are they all still in service? 

(d) If not, what has become of those that are no longer there? 

The Honourable Sir Charles Innes: (a) During the period 1st April 
1921 to 30th November 1923 (the latest date up to which iniormation is 
Hvailuble) payments exceeded receipts by £26,000. 

(b) The accounts to which the Honourable Member refers relate to 
14 enemy ships which with one exception were seized in Indian ports at the 
outbreak of war and which were worked first under the control of the 
Secretary of State for India and after the appointment of the High Com-
missioner under the control of tha.t officer. 

(c) and (d). Five steamships have been sold. Three of them were 
.sunk at sea. One of them has been returned to that GllVernment which 
has established its claim to it. The rest, namely, five steamships, are 
still in ser r~. 

Diwan Bahadur T. Rangachariar: May I ask how the steamships are 
being used? 

The Honourable Sir Charles Innes: If the Honou:-able illember will 
I ut a question, I will ende9.vour to tind out and anSWl',r him. 

HULETT'S ORDINANCE (SOl'TH AFRIc\). 

106. ·Sir Purshotamdas Thakurdas: (~.  Has the attention of Govern-
F.,ent been drawn to Hulett's Ordinance passed by the Provincial Council 
in South Africa in the carly part of this month (Januury Hl24)? 

(b) Will Government be pleased to state what steps they have taken 
to ensure that the Governor General in Council in South Africa does not 
.give his assent to this Ordinance? 
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JIr. )[. S. D. Butler: (a) aiId (b). The attention of the Government of 
India has been drawn to the Ordinance in question and they at once made 
strong representations on the subject. 

JIr. Jamnadas )[. )[ehta: What is the result of these representations? 

JIr. )[. S. D. Butler: rhat, I am afraid, we do not know. The matter 
is resting with the Governor General in Council of the Union of South 
Africa with whom the power of veto rests. 

MANUFACTURE OF ARMY CLOTIlING BY PRIVATE ENTERPRISE. 

107. *Lala Hans Raj: Will the Government please state'whether private 
enterprise was utilized in the manufacture of Army Clothing during the 
Great War, and if so, do they propose to continue placing some proportioD 
01 the orders for manllactur'3 in the hands of private enterprise? 

JIr. E. Burdon: Yes. During the year 1922-23 nearly half of the 
manufactured clothing required by the Army in India was obtained from 
sources other than Government factories. 

CRIMINAL ApPEALS, MOTIONS AND REFERENCES IN TIlE CALCUTTA HIGH 
COURT. 

108. *JIr. :It. Ahmed: Will the Government be pleased to state hO\\-
many criminal appeals, motions and references were made, heard and 
disposed of in the Calcutta High Court from the 12th November 1923 to 
the 21st January, 1924, and h(fw many of them were (i) allowed, (ii) dis-
missed or rejected? 

The Honourable Sir )[alcolm Hailey: I lay on the table a statement 
rontaining the information asked for. I may point out that the cases 
instituted during the specified period may not be and are certainly not all 
included among those " allowed " or " dismissed ". 

Statement of Criminal appeals, applications and refnences made, heard and .~ etJ 

of in the Calcutta High Court during the period from the 12th Not'ember 1923 tl} 
the 211t January 192f. 

Instituted. 

I 

I _______ I_)_IS_P_O,SE_D __ O_F ______ _ 
i 

I __ ~~c e . 
Dismi.spd or 
Rejected. 

----I 
.j 113 I Appeals 33 133 

Revisions :-
Undpr Section 435, Code of Criminftl 
Procedure. 

"Cnder ~ect n 438, Code of Criminal 
Procedure. 
M scell~ne l 

Civil R-vi8ions .  .  . 
(Sections J 1'5 ard 476, Code of Crimi-
nal Proc(dure). 

Total 

2 ~ 

20 

32 
4 

268 

35 

19 

9 
2 

65 

191 

'i 

17 
ti 

221 
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• DISPOSED ~  

Ir stituted. 
1-------------

i 

Verdict of the er c~ d Jury 
Jury a.ccepted. set aside. 

--------------:..,..----------------
ReferelJces ;-

Jury References 

Death Reference 

Reference Under ::icc! ion 4S2, Code of I 
Criminal Procedure. 

Total 

I 

II 

lVil 

13 

11 14 
Death se.nt~ncel t'eath senter.c~ 
eontirmed set a,;ide. 

1 1 

~ec" ell 1- r 

lion aecep' ed. : 
1 i 

------
13 

ABOLITION OF ARMY CLOTHING FACTORIES. 

109. *Ilr. Ahmad Ali Khan: (a) Will the Government be pleased to 
state whether they have considered the recommendation of the Stores. 
Purchase Committee, contained in paragraph 85 of its report, for the aboli-
tion of the . Army Clothing Factories ' in India and to entrust the work 
done by such Factories to private factories to encourage Indian trade? 

(b) If the answer is in the affirmative, do Government propose to giVfr 
effect to it as early as possible? 

(c)' If the answer is in the negative, will the Government be pleased to 
explain the reasons in full for their not complying with the said recom-
mendation? 

IIr. E. Burdon: (a) and (b) The Honourable Member is, presumably T 
referring to the recommendation of the Stores Purchase Committee COll-
tained in paragraph 87 of their Heport. This recommendation, together 
with others bearing on the same subject, has been considered by Govern-
ment, who have decided that unless special military considerations or 
other special reasons exist, the manufacture of articles which can b~~ 

}:urchased from private producers should not be carried out in Government 
factories. At the present moment, nearly half the manufl.ctured clothing 
required by the Army in India is obtained from sources other than Govern-
ment factories. 

(c) This (~st n does not arise. 

AHMY CLOTUING FACTORY, SHAH,JAHANPQUE. 

110. *Kr. Ahmad Ali Khan: (a,) Is it a fact that the Government are 
going to spend a large sum of money for the Army Clothing Factory at 
tlhahjahanpore? 

(b) If the answer is in the affirmative, will the Government be pleased 
to state what is the exact amount of money they are going to spend and 
for what sort of work the money is to bfJ spent giving the full particulars. 
and stating whether they are going to construct more buildings and purchasfr 
additional tools and materials? 
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14r. E. Bur_: (a) and (b) An expenditure of approximately 4i lakhs 
of rupees has been sanctioned for the building of proper workshops at Shah-
jahanpur, and, in accordance with the recommendations of the Braith· 
\',aite Committee, consideration is being given to further additions. No 
additional clothing materials will be stocked, but ordinary replacements of 
sewing machines, etc., are being made. I may add that the Alipore 
Clothing Factory mentioned by the Stores Purchase Committee has beEn 
closed down. 

ARMY CLOTHIXG DEPARTMENT SURPLUS' MACHINES. 

111. *:Mr. Ahmad Ali Khan: Is it a fact that since the termination 
·of the War, the Government have disposed of a large number of machines 
which were in stock and in use of the Army Clothing Department, on the 
ground of their being surplus and not wanted for their use 1 

Mr. E. Burdon: No. Only obsolete and worn out machines have been 
sold. 

HESOLUTIOKS OF THE RAILWAY l~A ' CONFERENCE. 

112. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the "Searchlight" newspaper of Patna, dated the 14th 
December 1923, in which the Hesolutions passed at the Railway Passengers' . 
.conference in the Sonepur Fair on the 24th November 1923 are published? 

(b) Has Government received any communication on this subject 
from the organisers of the Conference? 

(c) And if so, what steps, if any, have been taken, or are proposed to 
ill; taken to remedy the grievances referred to in the Resolutions of the 
~n erence ? 

The Honourable Sir Charles Innes: (a) and (b) No. 

(c) Therefore does not arise. 

INCONVENIENCES TO PASSENGEHS ON THE B. K. "V. RAILWAY. 

113. *Mr. Gaya Prasad Singh: Is the Government aware that pas· 
sengers travelling by, or utilizing the B. N. W. Railway have generally to 
suffer from the following inconveniences: 

(a) habitual over-crowding of the third class carriages, and specially 
during fairs and festivals; 

(b) the dirty and insanitary condition of the lower class carriages; 

(c) want of proper lights in the carriages; 

(d) slow running of trains, and unnecessarily long stoppages at road-
side stations; . 

e e) want of drinking water at the stations; and absence of refresh-
ment rooms for orthodox passengers even at important junc-
tion stations; 

en difficulty in securing reserved carriages from the Railway 
Authorities; 

(g) difficulty in obtaining wagons? 

1f t.he answer to the above be in the affirmative, what steps have been 
~a en to remedy thIS state of affairs? 
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The Honourable Sir Charles Innes: A Local Advisory Council has been 
.established at the Bengal and North--Western Hailway and the Govern-
ment of India have no doubt that complaints of this kind will be discussed 
by the Agent ,,·ith that Council. 

PILFEIlAGE OF FRUIT ox THE B. N. W. RAILWAY. 

114. *Hr. Gaya Prasad Singh: Is t.he Goyernment aware that pilfer-
ing of goods, and specially of " leechi " and other fresh fruits, very often 
1akea place while the goods are in transit on .the B. N. W. Railway? And 
:if so, what steps have been taken to put a stop to such practices? 

The Honourable Sir Charles Innes: The matter was discussed at a 
meeting of the Bengal and North-Western Hailway Local Advisory Com-
mittee at l\Immffarpur on the 22nd September 1923 and it was decided that, 
during the" L(cchee " and l\Iango season, Inspectors would be specially 
detailed to look after this traffic, any specific cases brought to the nutice 
,of the Traffic Manager of the Railway being taken up at once. 

FEXCING OK B. N. W. HAlLWAY. 

115. *Mr. Gaya Prli.sad Singh: Will the Government be pleased to 
·say what portions of the B. N. W. Railway line are still unfenced? And 
will Government kindly state if it has issued orders, or proposes to issue 
-orders, to have such portions of the line fencen? 

The Honourable Sir Charles Innes: The Government have no information 
on the subject. They have not issued, nor do they propose at present to 
issue, any orders to the Bengal and North-Western Railway Company III 
the matter. 

PROVISION OF HIGH-LEVEl, PLATFORMS ON THE B. N. W. HAlLWAY. 

116. *Mr. Gaya Prasad Singh: (a.) Is the Government aware that 
the stations of the B. N. W. Railway on the Hajipore and Katihar section 
of the line (i) have not been provided with high-level platforms, thus 
causing considerable inconvenience to passengers, specially females and 
-children; (ii) have no first and second class waiting rooms? 
(b) If the answer to the above be in the affirmative, will the Govern-

rr;ent be pleased to state if it is prepared to remedy this stste of affairs by 
providing high-level platforms, and waiting rooms? 

The Honourable Sir Charles Innes: (a) 'I'he reply is in the negative. 

(b) The policy of Govern'Ilent is to leave it to the dis.:lretion of Hailway 
Administrations to provide high-level platforms and first and second class 
waiting rooms at stations where the passenger traffic justifies their 
rroyision. 

PllOPO,;ED HAII;WAY BRIDGE ACROSS THE CTAKGES AT ~l A rr GHAT. 

117. *Mr. Gaya Prasad Singh: Will the Government be pleased. to 
bay how far the project of building a railway bridge across the Ganges at 
I\fokameh Ghat, has progressed? And what is its estima.ted expenditure? 

The Honourable Sir Charles Innes: The proposal to construct a bridge 
.Hcross the Ganges at .Molmmeh Ghat !Jas been dropped as it was found 
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after examination that it could not be justified financially. The estimated 
expenditure is ~ crores 13 lakhs. 

PROPOSED HAlLWAY BRIDGE ACROSS THE GAXGES AT PATXA. 

118. *Mr. Gaya Prasad Singh: \Vill the Goverllment be pleased to 
itate if there is any project of building a railway bridge across the Gange& 
at Patna, with a view to bring the North·Gangetic Division of Bihar into 
direct c nnect ~l with the capital of the Province:' 

The Honourable Sir Charles Innes: The reply is in the negative. 

HAILW .... COXNECTIOX BETWEEX 1IrzAFFARPrR AXD SITAMARHI. 

119. *Mr. Gaya Prasad Singh: (a.) Is the Government aware that 
there is no direct railway connection between Muzaffarpur headquarters 
and Sitamarhi which is a sub·division of Muzaffarpur? 

(b) Is it a fact that in order to reach Sitamarhi from Muzaffarpur by 
rail, one has to pass through Samast.ipore, which is a sub-division Ot 
District Durbhanga, and also through Durbhanga headquarters, thus result-
ing in much expense and loss of time? 

(c) If the answer to the above be in the affirmative, will the Govern-
ment be pleased to say if there is any projeot of building a direct railway 
between Muzaffarpur and Sitamarhi? 

The Honourable Sir Charles Innes: (a) and (b) The Honourable Mell1-
Ler is referred to the reply given on 28th September 1921 to a similar 
question asked in this House. 

(c) From the information in regard to this project available, the Hail-
way Board do not consider that the prospects of traffic aTe such as to 
justify its construction. The views of the Local Government are however 
being asked for. 

EXPENDITURE ~ COMMISSIONS AXD COMMITTEES APPOINTED BY GOVERNMEXT 

AND THE ASSEMBLY. 

120. *lIaulvi Muhammad Yakub: Will the Government be pleased b 
state: 

(a) Row many commissions and committees were appointed by the 
Government and by the Assembly since the Heforms Act 
came into operation? 

tb) How much money was spent on these commissions and 
committees? 

The Honourable Sir Malcolm Hailey: The information asked for by the 
Honourable Member is being collected a.nd will be laid on the table when 
rC'ady. 

HEPORT OF THE GUIANA COMMISSION. 

121. *:Maulvi Muhammad Yakub: Will the Government be pleased to 
state when the report of the Guiana Commission was submitted to the 
Bovernment? And why has it not been published as yet? 
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Mr. )(. S. D. Butler: The reports were issued on the 21st of January 
last with a Hesolution by the Government of India. 

Maulvi )(uhammad Yakub: May I know when they were published? 

lrlr. )(. S. D. Butler: They were }>ublished on the 21st January.last. 

lI[aulvi )(uhammad Yakub: When were they received? 

)(r. M. S. D. Butler: They were received sometime during the 
summer. 

Mr. N. ][. Joshi: Do the Government }>ropose to supply Members of 
the Assembly with free copies of these reports? 

Mr. K. S. D. Butler: I shall be happy to supply a copy to any MC111-
Ler who wishes to have one. 

POWERS OF THE HIGH COMMISSIONER FOR INDIA IN LONDON. 

1:l2. *Sir Purshotamdas Thakurdas: (a) Will Government be pleased 
tc· state if the po\yers of the High Commissioner .for India in London at 
rrcsent are the same as those of his predecessor Sir \Villiam Meyer? 

(b) If there has been any change in these powers, will Government be 
}'Jeused to indicate su~  change? 

The Honourable Sir Charles Innes: (a j Yes. 

(b) Does not anse. 

TENDERS FOR LOCOMOTIVES IN INDIA. 

123. *Sir Purshotamdas Thakurdas: (a) Will Government be pleased 
'0 state the total quantity of stores bought by the High Commissioner 
-since 1st April 1923 till 30th September 1923, stating the quantity bought 
in the U. K. and the quantity bought outside the U. K.? 

(b) Will Government be pleased to state what fonn of remunerative 
preference, if any, was assured or promised to the Peninsular LocOl"llotive 
-Company at the meeting Government had with them on November 7th 
and 9th, 1921? . 

(c) Will Government be pleased to state if there was any further Com-
munique contemplated according tendercrs for locomot,ives made in India 
preference over foreign tenders? 

(d) If the reply to (c) above be in the affinnative, will Government be 
pleased to state the.reason why the said Communique was not published? 

The Honourable Sir CharI. Innes: My reply to this question is so long 
that, with your pennission, Sir, I propose to lay it on the table. . 

(a) The information asked far il< nc>t availaOJ.e. If the Honourable 
Member so desires, the High Commissioner will be asked to &upply it. 

(b), (c) a,nd (d) The actual facts of the esse are as follows:-

The Government of. India published I/o Communi.que in October 1921 
:stating that they would in future call for tenders in India for locomotives, 
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engines and boilers required by Government. A ~  t ~r things, it was 
stated that the prices in the case of tenders made 10 India must compare 
not un a ~urably with the price of the imported article. This Communique 
attracted r;nuch attention both at home and in India, and on 6th October 
Hl21 Mr. Hooper, Manager of Messrs. Kerr, Stuart and Company, Limit,ed, 
wrote out tha.t he was leaving for India at once, that he was already in 
possession of a, draft contract for a locomotive building site and that he 
was making arrangements to register a Company immediately on arrival 
in India. He added that he had arranged for the necessary capital and 
that he would ask for an interviev, with the Railwav BGard on his arrival 
in Delhi. It may be mentioned that Mr. Hooper had previously written 
to the Railway Board on 3rd February 1921 to the effect that he had been 
discussing in Bombay the question of building locomotives in India and that 
it had been decided to begin building them at J amshedpur. In this letter 
he stated that they were not thinking of asking for any guarantee but h6: 
would like ,to know whether the Bo&rd when satisfied of the ability of the 
new company to construct locomotives, would encourage them. Mr. Hooper 
had an interview with the Board on November 7th, 1921. At this interview 
he asked that he should be giver, an order for 50 locomotives based on 
current prices. If he got that order, he sta,ted that he would put down 
his works and take his chance for the future. He said that what he-
feared most was that locomotive builders in Great Britain would combine 
for the first year of the call for tenders and qnote ridiculously low pricer;.-
in order to break the new venture It was decided that it was impossible 
to give Mr. Hooper any sort of guarantee either as to orders or to price in 
advance of the response to the call for tenders . which the Railway Board 
were obliged oy the Press Communique of October 1921 to make in October 
1922, and that it was impossible to enter into private negotiations with 
any firm. Mr. Hooper, however, wa.<; the Manager of a well known firnl 
of locomotive manufacturers in England and it was considered that his. 
offer was as favourable a one as any firm starting in India would be likely 
to make. It was decided, therEfore, to recommend to the Secretary of 
State, whose approval was neccE'sary since he had approved the original 
Communique, that the original Communique should be amended by altering 
the condition as to price as follows: "The prices in the case of contracts 
made in India should compare not unfavourably with those of the imported 
article, but the Government of India reserve the right to relax this condition 
for one year only in respect of a limited number of locomotive engines in 
favour of a tenderer from India, provided that the Railway Board is 
satisfied that the tenderer in question has made bona fide arrangements for 
manufacture in India". It· was further recommended that if the Secre. 
tary of State agreed, he should issue an amended Press Communique in 
England and authorise the iRsue of a similar amended Communique in India. 
Mr. Hooper was informedtbat no private negotiations could be undertaken 
with his firm or any other firm, that all that could by done was to amend 
the Press Communique in this sense and that if the Secretary of State 
agreed, a revised Press ~ un ue would be issued. Mr. Hooper stated 
that he ~l  proceed ~t  the. fOl;:nation of his Company without waiting-
for the reVised Pre'>s Commumque. The above telegram was issued on 
November 10, 1921. The Secretary of State's reply was received at the 
end. ?£ December. It n cate~ a doubt as to the value of the proposed 
additIOn .to the Press Communique and whether a Press Communique so 
recently Issued should be amended. But it stated that if the Government 
of India .wished ,to ~re s. the n~ they could address the Secretary of 
State agam. The mam pomt made.m the Secretary of State's telegram was' 
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that it wat! doubtful whether protection against cut throat competition for 
one year only would be sufficient. While this point was being considered, 
Mr. Hooper wrote on 3rd .J anuarv 1922 saying that he was very busy w'ith 
his scheme, that he had ordered the buildings and was placing orders for 
the. machinery. He mentioned that he had not seen any revised Press 
.communique and asked whether one had been issued. l'his letter was 
addressed to Mr. Bell, when he was on tour in Burma, and did not reach 
him for some time, and it was not till 3rd March 1922 that Mr. Ben replied 
that no Communique had been issued, but he drew Mr. Hooper's attention 
to the Resolution adopted by the Assembly on 2nd March 1922 recommend-
ing the appointment of a Railway Industries Committee. Mr. Bell said 
that  that Committee was being appointed, and he hoped that, as a result 
of that Committee's report, a definite conclusion would soon be arrived at. 
In the meantime Mr. Hooper pro(;eeded with the construction of the works 
at J amshedpur and he endeavoured to open negotiations with the Railway 
Board at meetings which took place early in January 1923. As the Railway 
Board were then awaiting receipt of tenders called for in October he WlUO-
told that no negotiations of any kind could take place unless and until he 
put in a tender in accordance with the conditions laid down in the Com-
munique. His tender was eventually received along with others and was 
found to be about three .times as high as the tenderS received from England. 
besides containing several unacceptable conditions. A meeting was then 
held with Mr. Hooper 'by the Railwas Board's Chief Mechanical Engineer 
in the hope of arriving at a practical basis on which it might be possible to 
give him an order. Mr. Hooper stated that the following conditions were 
essential for any negotiations: 

(a) An order for not less than 50 engines of the 2-8-0 type, or an· 
order equivalent in value if other types were substitufed. 

(b) Payment at cost price plu8 8 per cent. but in any case cost not 
to exceed 90 per cent. of his tender for the 55 2-8-0 type 
engines. 

(c) As mentioned in the tender, advance payments to be made on 
lines to be discussed hereafter. 

(d) That the satisfactory completion of this order would receive dut:." 
consideration in placing of further orders. 

These conditions could not be agreed to and in the hope of reaching some 
common ground for negotiations Mr. Hooper was asked :vhether he would 
consider a price of £7,200 for t ~ 2-8-0 type, a ~ure w.hich was above the 
equivalent of the lowest English tender after addlllif freight, c.ustoms duty, 
etc., for purposes of comparison. ~ was explallled to ll~ that any 
arrangement of the kind would b'3 .subJect to t?e aPI?rovaJ of Government. 
Mr. Hooper refused to have anythlllg to. do With thiS prop.osal, and apart 
from some further discussion of a tentative proposal regardmg purchase of 
the entire works, the negotiations with Mr. Hooper then came to an end. 

Th1:URDER 'OF BRITISH OFFICEUS ON THE NORTH-WEST FRONTIER. 

124. *14r. N. •. Dumasia: How many· British ~cers have bee!;,. 
d d th N WFrontier and on what dates durmg the last ) ear .. mur ere on· e  . '., . ., ... ') 

Were the murders com!pltted m BrItish Terrltor). 
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.r. E. B. Bowell: During the year 1923, six British officers were 
murdered on the North-\Vest Frontier on the dates and at the places 
indicated: -

, ---.----------------~---------~-----------------
Name. Date. 

1. Major F. Andel'BOn, 2nd Sea- 8th A plil 1928 • 
forth Highlanders. 

2. Major N C. OlT, 2nd St'aforth 8th April 192:1 
Hig:,landerl. 

3. Lientenant H. R. t'. Webster, 6th July 1 '2;~ 

R.E., 21st Company of Sappt'rs 
and Miners. 

1st ~t ber 1923 

i).Ca.ptain E. P. Watt., Kurram 8th November 
~ l t a.. 1923. 

Place. 

Haidari Kandao, Khyber A ~ncy, 

out"ide British terri tory. 

Ditto. 

Piazha Camp, Wana Agency, 
outside British territory. 

12 miles frl'm Hal'Ilai, Loralai 
Di"trict, Balucl,istan, British 
lerntorv. 
Parallhinar. Kurram Ageucy, 
outside Blitish territory. 

n. Major H. E. Finni., Political 30th November Ha ubanrl near l1anikhwa, Zhob 
Agent, Zhob. 1923. Agency, Baluchistan, British 

territory. 

The details given show which of the murders were committed in British 
territory. 

lIr. K .•. Dumasia: \Vere these murders cOlllIIritted for the sake of 
loot or were there any political or racial considerations? 

Mr. E. B. Bowell: I am afraid I must ask for notice of that question. 

MURDERS OF IXDIANS AND AJlDUCTION OF INDIAN WOMEN BY FROXTIEH 
TRIBESMEN. 

125. *Mr. K. lI. Dumasia: Have many cases of murders of Indians and 
the abduction of Indian women bv the h'ontier tribegmen come to the 
notice of the Governmellt of India'? 

Mr. E. B. Bowell: Yes. 

JIr. K .•. Dumasia: \Vhat steps were taken to capture the murderers 
when news of these murders was received? 

JIr. 1:. B. Bowell: I must again ask for notice of this question. 

Diwan Bahadur T. Rangachariar: Will the Honourable Member give 
the information as to .. how many " cases were brought to the notice of 
the Government of India? .r. 1:. B. Howell: During the year 1923, 49 Indians were murdered 
by Frontier tribesmen in the North-West Frontier Province and 
Baluchistan. The figures relating to abduction of women are-for 
Baluchista.n, 14, and for the North-West· Frontier Province, 12. The 
B .. luchistan abductions all took place on the Mekran border and all the 
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women abducted were subsequently returned. Of the 12 women abducted 
in the North-West Frontier Province, 9 were taken away not for ransom 
but with the assistance of British subjects as a -direct result of matrimonial 
and other disputes. 

Mr. Ohaman Lall: Was any action taken against the Afghan Govern-
ment because of these murders of Indians? 

Kr. President: The Honourable Member must realise that that is a 
question which concerns the relations of the Governor General in Council 
with a foreign Power and therefore it falls within the mischief of Rule 8. 

ExPonT. OF CATTLE. 

126. ·Jlr. B. Venkatapatiraju: Will the Government be pleased to· 
furnish information as to the number of cattle (particulady young cows) 
exported to foreign countries during the last two years? 

The Honourable Oharles Innes: The total number of cattle exported 
in the years 1922-23 and 1923-24 (figures up to the end of November 1923 
only are available) were 13,675 and 7,984 respectively. 

No separate figures for the export of young cows are available. 

~ A  IN CIVIl, POPULATION OF XEEMUCH. 

127. ·Baji Wajihuddin: Is it a fact that the ch'il population of 
the cantonment of Neemuch is yearly on the decrease, and if so, please 
state reasons, also figures of the last two censuses? 

Mr. E. Burdon: According to the census returns, the figures for the-
civil population of Neemuch Cantonment are as follows:-

In 1911 12,318 
In 1921 10,490 

The Government of India do not know the reason for the decrea!'('. 

DETERIORATION OF INSULIN IN INDIA. 

128. ·Oolonel Sir Henry Stanyon: 1. Has the attention of Govern-
ment been drawn to a letter °from Dr, Hugh Stott, Professor of Pathology, 
King George's Medical College, Luclrnow, which appeared in "The Pioneer" 
of the 18th January, 1924, regarding the progressive deterioration of 
insulin, even of the best quality, when unprotected from clinlattc influences 
in India.J 

2. If so, having regard to the vital importance of the subject, does 
Government propose to take any special steps towards tl::.e preservation 
of the strength of insulin imported into India 

(a) by providing for research with a view to aflcertain the best 
method of preventing the deterioration of this most valuable 
drug; and, in the meanwhile, 

(b) by control of its cold storage during import, while awaiting 
Customs clearance, and when stored in depOts all over India't 

Mr. JI. S. D.· Butler: (1) The Government of India have seen 
Dr. Stott's letter and recognize the importance of the matter. 
(2) The whole question of the preparation of Insulin in India and of its 

preservation and deterioration is at present the 8ubject of investigation. 

a 
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DISMISSAL OF NOOR MUHAMM.\D, DRIVER, BY THE E. B. HAlLWAY. 

129. *JIr. X. Ahmed: (1) Are the Government aware that Noor 
Muhammad driver T. No. 501 who was employed as driver in the Eastern 
Bengal Railway has been discharged in August 1922 and his gratuity for-
feited for alleged disregard of signal and that thereupon memorials were 
submitted bv the said driver to the Agent and to the Railway Board, 
dated the 12th June 1923, and the 11th August, 1923, respectively, without 
any effect? 
(2) Is it a fact that in the said memorial it was stated that the order 

<.>i discharge from service was not justified and that he prayed for an 
~n u ry in which he should be given a hearing? 

(3) Do Government propose to hold the enquiry'? 

The Honourable Sir Charles Innes: Noor Muhammad, late Driver, 
Eastern Bengal Railway, was discharged from service for running against 
signals, a serious offence fraught with danger to the public, and was allowed 
a month's pay in lieu of notice. As he was discharged in accordance 
with the terms of his agreement, he has no right of appeal to the Hailway 
Board or any other authority. 

As regards the forfeiture of his gratuity, his case was very carefully 
considered, but in view of the circumstances in which his services were 
terminated and of his past unsatisfactory record he could not be regarded 
as eligible for one. Government do not propose to take any further action 
in the matter. 

:Hr. X. Ahmed: Do I understand that the sympathetic Government 
disposed of this case sunlmarily without giving even a hearing to the 
driver in question? 

The Honourable Sir Charles Innes: He was discharged in accordance 
with his agreement and was  given one month's pay in lieu of notice. 

JIr. X. Ahmed: Is it not a fact that many of the drivers and even 
officers of this description were taken for a definite period and after the 
~ ry of that period were allowed to continue their service. 

Xr. President: The Honourable Member must give notice of that 
question. 

Mr. X. Ahmed: Is it not a fact that even in this particular case simi-
lar other drivers, who were appointed on similar terms, were kept 
and this poor Indian driver was not given a hearing before his services 
~ ere dispensed with? 

JIr. President: I have just said that the Honourable Member must 
give notice of that question. 

EXPORT OF CATTLE. 

130. *Kr. Amar 5ath Dutt: Will the Government be pleased to 
furnish information 88 to the number of cattle (particularly young cows) 
cXllorted to foreign countries during the last two years? 

The Honourable Sir Oharles Innes: The attention of the Honourable 
Member is invited to my reply given to-day to Mr. B. Venkatapatiraju'i 
queltioD on t)le same subject. 
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ACTION TAKEN ON THE RECOMMEXDATIOXS OF THE INCHCAPE COMMITTEE. , 
131. *Diwan Bahadur T. Rangachariar: (a) Will the Government be 

'fleased to bring up to date the statements showing the action taken with 
regard to each recommendation of the Retrenchment Committee (Inchcape 
Committee) and lay the same on the table (Vide statements laid on the 
table on the 2nd July 1923 and 16th July 1923)? 

(b) Will the Government be pleased to state what action has been tak€n 
un each of those recommendations of the Inchcape Committee Report 
which suggest further investigation, or, exploration of the possibility of 
-effecting further economy in the various departments of the Government of 
India, e.g., vide page 77 of the Report? 

The Honourable Sir Basil Blackett: (a) The Honourable Member is 
referred to the revised statement laid on the table on the 1st February in 
reply to a similar question by Diwan Bahadur Ramachandra Rao. 
(b) The Government are constantly examining the possibility of reduc-

ing expenditure by the adoption of measures other than those specifically 
recommended by the Committee, but it is hardly possible to place before 
the Assemblv the results of the action taken in the form of a precise 
statement. " 

Diwan Bahadur T. Rangachariar: ~ a  I know whether each of these 
recommendations is being considered sepira.tely under clause (b)? 

The Honourable Sir Basil Blackett: Everyone of these recom-
mendations being or has been very carefully c~ns ere  as weH as any-
thing that we can think of arising out of it. 

SALT CONSUMPTION IX IXDIA. 

+132. *Diwan Bahadur T. Rangachariar: Will the Government be 
pleased to make a statement regarding the consumption of Salt in the 
country during the last 10 months from April last year comparing the same 
with the average consumption during the last 3 years ending March 1923? 

WAGES OF INDIAN LABOURERS IN ~A  THE STRAITS SETTLEMENTS. 

133. *Diwan Bahadur T. Rangachariar: (a) Will the Government be 
plellsed to state whether any, and if so, wh.at, action has been taken to in. 
crease the wages of Indian labourers in Ceylon and Straits Settlements 
and to fix minimum basic wages since the discussion on this question in 
the Assembly in February 1923? 

(b) If no definite steps have been taken, do the Government intend 
to take early steps to stop emigration to those places? 

(c) If the Government do IKlt propose to take those steps, will the 
Government be pleased to stat.e what steps are conteniplated to better the 
-economic condition of tlie unskilled labourers in those places? 

Mr. 11(. S. D. Butler: (a.), (-b) and (c). At the instance of the Govern-
ment of India the Ceylon Government have recently made a detailed 
-inquiry into the relation between the wages and the cost of living of 
estate labourers in the island. 'fhe report has been received recentl" 
'and the Government of India are considering the matter. The MalavaiI 
Labour Codes have been revised so as to empower the Indian Immigration 

t ride answer to Question No. 70. 
02 
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Committee to prescribe standard wages for certain kinds of labour after 
due inquiry. Certain subsidiary questions are involved which are still 
under discussion between the Government of India and the Colonial 
,Governments. 

ApPOINTMENT OF INDIANS TO SUPERIOR POSTS IN THE GOVERNMENT OF 

INDIA SECRETARIAT. 

134. *Diwan Bahadur T. Rangachariar: (a) Will the Government be 
J.-leased to state what steps have been taken to recruit Indians to the 
Superior Secretariat posts in the Government of India Secretariats? 
(b) \-Yill the Government be pleased to state how many. vacancies per-

manent or casual arose in the posts of Secretary, Deputy Secretary, Joint 
Eiecretary, Under Secretary or Assistant Secretary and how many of them 
were filled by Indians during the year 1923? 

(c) Will the Government be pleased to state what steps were taken to 
secure Indians for the vacancies? 

The Honourable Sir Malcolm Hailey: (a) and (c). The Government 
of India follow the principle in making appointments to (superior) Secre-
tariat posts that the officer best fitted "hould be selected regardless of 
racial considerations. They recognize, however, that Indians should be· 
appointed in increasing numbers to these posts and have issued orders, in 
May last, to this effect. A copy of the orders is laid on the table. 

(b) The number of vacancies which arose in the Government of India 
m 1923 is as follows:-

Secretaries 
Joint Secretaries 
Deputy Secretaries 
Under Secretaries 
Assistant Secretaries 

5 
2 
3 
4 
11 

Of these vacancies, 1 post of Joint Secretary, 1 of Deputy Secretary, 
3 posts of Under Secretary and 3 of Assistant Secretary were filled by 
Indians. 

1!IIil . . lI.-" 

Resolution. 

" The Council recommends to the Governor General in Council that, in order to give 
Indians as insight into the larger problems of Imperial administration and policv 
he would he pleased to appoint, so far as possible, at least one Indian as Secretar;'.' 
Joint Secretary, or Deputy Secretary to every department of the Secretariat of t1;; 
Government of India." 

/ 

c~ lIJemorandum No. F.-29·23, dated Simla, the 7th lIJay 1923. 

From-C. W. GWYNNE, Esquire, O.B.E., Offg: Joint Secretary to the Govern. 
ment of India, Home Department, 

To-All Departments of the Government of India (including Financial 
Adviser, Military Finance). 

SUjlJECT :-Appointment of Indians as Secretary, Joint Secretary or Deputy Secretary 
to every Department of the Government of India Secretariat . 

.. The undersigned is directed to forward, for the information of the 
Foreign and Political Devartment, . .  . 

etc a copy of the RIght Honourable V. S. SrlDlvasa Sastri's 
Resolution on" the above subject which was adopted by the Council of State at its 
meeting of the 28th February 1923 and to intimate the orders passed by the Governor-
General in Council. His Excellency the Viceroy is not prepared to agree to any fixed: 
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u'atio of Indians in Secretariat posts which are essentially selection appointments, but 
accepts the principle of appointing Indians in Secretariat appointments in jncreasing 
numbers subject to the following conditions. 
2. The principle adopted in filling the posts in the Government of India Secretariat 

has ah"ays been that e er enc~~ an~ suitable ~e 1 should b~ selected and in the 
majority of cases a previous trammg m the provmcial SecretarIats has been regarded 
as necessary. His Excellency the Viceroy has directed that on the occurrence of 
vacancies in the appointments mentioned in the Resolution, the possibility of obtaining 
a suitable and competent Indian officer from the provincial Secretariats should be 
definitely considered. In pursuance of this obj ~ct, he desires that ';)ll every occasi.on 
on which Local Governments are asked to submIt names for nommatIOn to SecretarIat 
appointments in the Government of India, they should be asked to give the names of 
indian officers, where suitable, as well as of Europeans. 
3. It is requested that action may be taken Ir.'" the - ~' r n and l t ca~. Department, 

etc., 
m accordance with His Excellency's orders." 

SUPPLY TO MEMBERS OF THE LEGISl.ATURE OF CERTAIN GOVERNMENT 

PUBL! CATION S. 

135. *Diwan Bahadur T. Rangachariar: \Vill the Government be. 
i.leased to furnish the members of the Le:gislature with copies of the report!:! 
d the proceedings of Conference of Officials from the Provinces which 
take place periodically-as also of the annual administration reports of the 
various departments of the Government of India? 

The Honourable Sir Malcolm Hailey: I would remind the Honourable 
1') X Member of the arrangement which bas been made under which 
~ • OON. copies of such official publications of the Government of India 

as can be placed at the disposal of Honourable Members and ,Yhich some 
Honourable Members may desire to consult are placed in the Library of 
this Chamber. If the Honourable :Member will indicate to me the reports 
which have not been so placed, I will inquire into the matter. 

POSTAL :\IAIL CONTRACTS. 

136. *Diwan Bahadur T. Rangachariar: (a) Will the Government be 
pleased to state when the .Mail contracts for Postal service on the coastal 
lines of India and Burma expire? . 

(b) If any new contract is to be entered into, will the Government be 
pleased to see its way not to enter into long-ternl contract" in such cases 
especially as the Indian Mercantile Committee has not finished its labours? 

The Honourable Mr. A. C. Chatterjee: (a) The mail c ntrc ~t for the 
postal service on·the coastal lines of India and Burma expired on the 31st 
January 1924. 

(b) The interests of the mail services require that a new contract should 
be entered into. In 1923 tenders were invited In-~ubl c advertisement 
both in India and the Vnited Kingdom for all the 'l ~;es taken tOCTether or 
any particular line or lines separately, but tenders have -been'" received 
from only one firm. The cOJ.lditions of the tendtr are now under the 
consideration of Government, who will bear in mi,ld the point raised by 
the Honourable Member. 

MR. RAMSAY MACDONALD'S BOOK" THE AW."KENING OF INDIA." 

Mr. X. C. Roy: May I ask the Leader of the House if it is true that 
Mr. Ramsay Macdonald's book" '1'he Awakening of India" stands pros-
cribed under the Indian Sea Customs Act? 
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The Honourable Sir Ilalcolm Hailey: No, Sir. I have seen statements. 
to that effect in various papers. I read those statements with some 
astonishment myself and I had a careful search made to see if any such 
Notification had ever issued. No such Notification has ever issued, and I 
can only assume that the mistake has been made of confusing Mr. Ramsay 
Macdonald's book with another of a somewhat similar name which hat> 
been proscribed. 

Dr. H. S. Gour: Will the Honourable Member get Mr. Macdonald's 
book and place it in the Library? 

The Honourable Sir Jlalcolm Hailey: If the Honourable Member wishes 
to read Mr. Macdonald's book I can lend him my own copy. My copy, 
I may sa¥, is certainly not proscribed. 

Diwan Bahadur T. Rangachariar: I can lend him mine. 

THE IXDIAN PENAL CODE (AMENDMENT) BILL. 

The Honourable Sir Jlalcolm Hailey (Home Member): I beg to move: 

" That the Bill further to amend the Indian Penal Code for certain purposes be 
taken into consideration." 

I briefly described the nature of this Bill to the House when introducing 
it. It may appear to some Members that we have put forward the 
stage of consideration 'with some rapidity. I may explain that I merely 
placed it on the agenda to-day because it referred to a matter which 
had been very fully discussed in the past, and I thought that the House 
would now be in a position to take the matter up. I may add, however, 
that I do not desire it in any way to be regarded as a matter of urgency. 
and if the House desires to have further time to consider it, I should bE' 
very glad to make other arrangements. 

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammad.an 
Urban): \\'e have not seen the opinions of Local Governments consulted on 
this matter. The\' have not been' circulated to us and we shall be glad In 
see them, and I' do not know whether the Honourable ).fember would 
agree to the appointment of a SelE'ct Committee, which would be lTwrl' 
satisfactory in dealing with triis question. 

Mr. President: In order to put this conversation in order I hud bette!' 
put the question. ::\'1otion made: 
"That the Bill further to amend the Indian Penal Code for certain purposes hp 

taken into consideration." 

Diwan Bahadur T. an ac~r ar  Sir, I repeat what I stated irregularly. 
I should like to see tne ppinions of Local Governments on this very import-
ant subject. There are divergent views in the matter and before I 
come to a conclus.ion on this important question, I should like to see the 
opinions myself; and I do not know, Sir, whether the Honourable Member 
in charge of this Bill will not consent to the appointment of a Select Com-
mittee to go into this matter. 

The Honourable Sir Malcolm Hailey: If the Honourable Member would 
be content with my placing the opinions received in the Library I shall be 
very glad to do so. To reprint them and send them to every Member of 
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the House would take some little time. As regards a Select Committee, 
I have myself no objection at all, but I would suggest that a Select 
Committee is the most suitable method of cOllsidering a Bill when some 
question of detail arises. I may point out that our present Bill merely 
consists in the alteration of one figure by another, that is the sole 
question and we do not usually appoint Select Committees to discuss 
matters of principle. 

IIr. Abdul Haye (East Punjab: Muhammadan): As an amendment, 
Sir, to the motion of my Honourable friend Sir Malcolm Hailey, I move 
that the Bill be circulated for eliciting opinion thereon by the 31st of March 
next. I may briefly explain my object in making this motion. The object 
of the Honourable Member in placing this Bill lJefore us for the consi-
der:;tion of the House is that he desires to bring it into conformity with 
another Act that was passed in 1923. My objection is that in your attemnt 
to bring it into contormity WIth that Act, you an' taking it further away 
from the provisions of Muhammadan law. It is a matter, Sir, Oll ~  

I would not venture any definite opinion at present, but the matt-er is f () 
important that I !'ubmit that my community has got something to say 
upon it before it is finally passed into law. I may submit that, according 
to my personal law, a girl becomes sui juris long before 18 years. On 
the completion of the fifteenth year the presumption is that she 
becomes a major, but she may become a major even earlier; 
I, all depends upon the appearance of physical signs of 
puberty. Even at the present, Sir, as the law stands, there is a 
conflict between the criminal law of British India and the Muhammada"J. 
law. During my experience as a law-yer I have come across several cas~s 
in which there have been divergent decisions by the criminal and t!J.e 
civil courts. I know of a case in which a girl admittedly under 16 went 
over with her paramour against the wishes of her mother, the de facto 
guardian, and contracted a marriage with him. The man was prosecute,i 
under section 363 and convicted. The defence was put forward that sh' 
had gone with the man with the object of entering into a lawful marriag" 
and it was allowed by Muhammadim law, but the criminal courts took 
r.o notice of that, because, under the la", as it now stands, no heed could 
be paid to the object of the girl or the motive of the man, and so forth; 
but when that case went to the civil court, there it was proved that t. ~' 

girl went of her own accord, and. according to Muhammadan la,,'. she 
was a major, and there was a valid contract of marriage. So the position 
was that the man, who was the husband of the girl, was convicted under 
section 363. Under the present law there is only a difference of one year. 
but, if you take it further to 18 years, I believe there will be greater 
conflict: I may, for the information of tne House, say that, althouf;h 
Muhammadan law allows a girl to enter into a marriage immediately 0,1 
entering puberty, without the consent of her father or guardian, yet 
there are two schools of thought, Hambli and Malaki. The Hallibli says. 
immediately she becomes a major, that is, attains puberty, the minority 
ceases and the tutelage comes to an end, whereas the Malaki says, it does 
not come to an end, it continues till actual marriage. How:ever, Sir, 
this is a matter about which we should not be in a hurry, and I submit 
the Bill may be circulated for eliciting opinion thereon' till the 31st ,if 
March next. 

Mr. President: Amendment moved: 

"That the Bill he circulated for the purpose of elicit.ing opinion thereon, t ~ 
opinions to be received not later than the 31st March in the present year." 



LEGISLATIVE ASSEMBLY. [4TH FEB. 1924. 

1Ir .•. A. liDnaJa (Bombay City: Muhammadan Urban):' 8ir, 
] understand from the Honourable the Home Member, who is in charge d 
this Bill, that he is quite willing that the Bill be referred to a Select 
Committee. I think this House will agree that that perhaps will be the best 
~ urse to adopt. Now, the ai:fficulties with regard to this Bill are two. 
!'irst, there is q doubt whether it is in any way likely to conflict with the 
provisions of Muhammadan law; and, secondly, whether, having regard 
to the definition of the offence of kidnapping, as it is provided for in the 
Indian Penal Code, the mere taking away of a minor from the lawful 
custody of her guardian, no matter for what purpose, however innocent 
the purpose may be, whether that will not be sufficient, having regard to 
the definition of the offence of kidnapping, to convict a person. The 
tIme at our disposal since this Bill was introduced has been so short and 
the effect of this amendment may be so serious in its consequences, that 
I think the House will agree that we should at least refer this Bill to a 
Select Committee, where men who are competent would consider the'3c 
two points most carefully and make their report to this House. '1'here-
fore, Sir, if you ... ,,-ill permit me, I w-ill formally move an amendment 
that this Bill be referred to a Select Committee. 

Mr. President: If, as I gather, the sense of the House is in favour 
of a 8elect Committee, I think I had better dispose of the motion for 
circulation first. 

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, the Honourable Members of this House-at any rate, as 
many of them as were present during the discussion when the la"t 
Assembly passed a cognate measure moved by my friend opposite, the 
Honourable Mr. Joshi,-w-ill realise that this Bill is an integral part of 
the social reform measure to which this House stands committed. '1'he 
Honourable Members who spoke last cast some doubt whether the pro-
visions d this Bill, if enacted, would not conflict with the provisions 
of the ]l.fuhammadan law. I am glad to find that both speakers are 
lawyers and they must be conversant with the provisions of the Indian 
Majority Act, under which no person, except in cases provided therein, 
is sui juris unless he or she has completed his or her eighteenth year. 

~ , Sir, I ask Honourable Members, if a girl below 18 was to dispose 
of her property or to enter into a contract, would not the disposal and the 
~ ntract be treated as a contract of a minor and therefore void? 
It is perfectly clear that a minor cannot dispose of her property, 
but is it not equally clear that she should not be free to dispose of her 
person? I am surprised to hear Honourable Members here speaking .of 
the provisions ·of this Bill as conflicting with the Muhammadan law. [ 
answer, Sir, that if ever there was a conflict, that conflict was set at rest 
by the enactment of the Indian Majority Act, and I ask, Sir, whether it 
is not lQgical that a girl should be protected during her minority in all 
respects, whether she disposes of her property or her person. Membe'.."s 
have been speaking of marriage and other cases of that kind. Surely, 
Sir, the last speaker could not be thinking of an abduction as equivt.lent 
to marriage! These sections deal with cases of immorality, of abduction 
and kidnapping for the purpose of committing immoral offences. They 
-do not deal with questions of marriage; and I therefore submit there IS 
nothing in the provisions of these sections which conflicts or can conflict 
with the personal law of the Muhammadans, or indeed with the person'!,l 
how of any community. I therefore submit that, this beneficent piece of 
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legilliation should not be delayed in its passage through t4e House. 
j\fy friend Mr. Jinnah adopts the somewhat Fabian policy of asking this 
House to commit this Bill. to a Select Committee. Now, I ask, Sir, has 
not the Honourable the Home Member pointed out that there is nothing 
in this Bill which a Select Committee can decide? The question is a 
-que"Stion of principle and the Select Committee are not the competent 
judges of the principle of a measure which must be discussed and disposed 
of by this House. Let us then be clear. 1£ this House is agreed that our 
minor girls must be protected beiore they attain the statutory age vt 
majority, they must vote for this Bill. If, on the other hand, they are 
of opinion that girls between the ages of' 16 and 18 should be free to 
dispose of themselves or expose themselves to the offences of kidnapping, 
illicit intercourse and the reot, let them throw thi" measure out. That is 
the sort of principle before the Honourable Members of this House and 
I ask the Honourable ::\lembers to support this measure on the ground of 
morality, and I say further, on the ground of humanity. 1 say, Sir, 
therefore no time should be lost by referring this measure to a Select Com-
mittee or by its publication for the purpose of eliciting public opinion by 
the 31st March. The Honourable Member proJ;ably is not aware of the 
fact that once a Bill or motion is sent out for eliciting public opinion 
thereon, it sometimes takes six months, sometimes a year and very often, 
as I know too well, a couple of years or more. I therefore, ask, 
would it be wise to shelve this measure-a measure which is, as 
I have pointed out, necessary in the interests and for the pro-
tection of minors in this country? Honourable Members are aware 
that an ~ er cognate Rill passed by both the Houses is awaiting its pro-
mulgation on the passing of this measure and there will therefore be 
delay not only \dth regard to this measure but with regard to a Bill whic3 
has already received the assent of the two Chambers. I move, Sir, 
that the Honourable the Home Member's motion be accepted and the 
further progresE\ of this measure be no longer delayed either by referring 
it to a Select Committee or sending it out for eliciting public opinioil 
thereon. 

Colonel Sir Henry stanyon (United Provinces: European): I was one 
of those present in this Honourable House when the Bill which has now 
become Act XX of 11")23 was discussed. 011 that occasion the whole 
question between the age of sixteen and the age of eighteen was very 
exhaustively debated. Government at that time, chiefly I believe for t.he 
sake of being consistent with the sections which it is now proposed to 
amend, \vere ill favour of a limit of sixteen years, but the majority of the 
House, after a full discussion, decided that. t.hA limit of age should be 
Eighteen years. I was one of the majority who voted for eighteen years, 
and if I had to vote again to-morrow, I would again vote for eighteen years. 
The present Bill is practically little more than a consequential amend-
ment due to that which this House a~e  into law last year. If the 
personnel of this House were the same as when this Act XX of 1923 was 
passed, I should call upon Honourable Members to give a very short shrift 
to these proposed amendments for a Select Committee and for reference 
back for opinion. But the personnel of the House has undergone a change, 
and there are' a great mallY Members here "who have not had the oppor-
tunity of considering all that was said in the debate last vear. No doubt, 
they can make a post-mortem examination of that debate'in the published 
:record, but tha"t is not quite the same thing. The Honourable the Hoine 
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l ColQnel Sir Henry Stan yon. ] 
Member has told us that the matter is not one of very great urgency. 
and that if any good ground can be made out for the appointment of a 
Select Committee he would not object to it. SpeaJ{ing for myself, and 
subject to correction, I think that, if this amendment were made straight. 
off, it would not in any way interfere with any lawful custom, and still 
less, w.ith any law of marriage. Our principal ground in the debate last. 
year was to get consistent with the Indian Majority Act by having one age 
of majority as far as possible; another reason was a general desire for 
progress towards the protection of young girls for longer than perhaps was 
fashionable half a century ago. At the same time, having regard to the 
facts that there is a perfectly honest feeling of doubt as to whether the 
amendment of these sections may not possibly lead to misinterpretation 
in the future in a way to affect local marriage law or recognised custom 
(Dr. H. S. Gour-" How?"), that there is no immediate urgency for this, 
measure, and that it will satisfy the opinion, if it does exist to any great 
extent in this House, of those who desire to proceed with caution, I 
myself would not oppose the proposal of the Honourable Mr. Jinnah for 
a Select Committee; and I would leave it to the consideration of Govern-
ment whether a small Select Committee, called upon to report in a very 
short time, might not perhaps be the best way of satisfying everybody. " 

lIrIr. C. Duraiswami Aiyangar (Madras ceded districts, and Chittoor: 
Non-Muhammadan Rural): \\'hen I came to this House this morning, 
I came with two notions. One was that the Indian Majority Act did not 
apply for all purposes and did not apply to marriage and social customs. 
I also came with the notion that marriages under the Hindu law and the 
Muhammadan law, at any rate under the Hindu law, did not stand on 
a par with contracts. But after hearing the eloquent address of the author 
of the Hindu Code, my mind has become unsettled about these matters. 
I may tell you, Sir, that so far as this question is concerne'd, it affects in 
many ways the customs not only of the Muhammadans but also of the 
Hindus. 'This raising of the age: far from promoting social reform, will. 
in my opinion, obstruct social reform. Take, for instance, a case in which 
there is a virgin widow who wants to bc married and who has got one who 
will marry her. If she is left under the guardianship, until her eighteenth 
year, of a parent who does not like the widow to re-marry, docs it not 
amount to this that her hands are tied and she is not at liberty to go and 
re-marry? If this age of sixteen be raised to eighteen, I am certain it 
will be a block to social reform. Very often, a question of doubt arises as 
to whether taking away a girl for the purposes of marriage under the age of 
sixteen wiD amount to kidnapping for a lawful purpose or unlawful purpose, 
especially in the instance of the girl I have referred to. Oftentimes, doubts 
may also arise as to whether even the husband taking his wife from the 
custody of her father or her guardian under sixteen years, when the 
relationship betVl-een the father-in-law and the son-in-law is strained, will' 
amount to kidmpping and whether the former may not lawfully complain 
against the son-in-law. These questions have to be set at rest, and T 
believe there are decisions of Courts where, when the question arose as to 
lawful guardianship-I mean when persons were fighting for the guardian-
ship of a minor,-tlie Courts thought tJiat the consent of the girl might be-
taken as a guiaing principle if she was of fourteen or sixteen years of age. 
Why should we now disturb all these decisioD$ and raise the age t<r 
eighteen? That is a point for serious consideration. The Honourable Sir 
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Malcolm Hailey said that this is not a fit case for referring thfil Bill to 
a Select Committee. It is not simply putting in one figure there for 
another, for, when you disturb the section for particular purposes, the 
question may arise whether it may not affect other ~tt~rs also and it 
may become necessary to consider whether exceptions may not have to be 
brought forward to that section. 'l"'hese are questions which may pro-
bably fall within the scope of a Select Committee, and I am therefore 
entirely in favour of referring the Bill to a Select Committee. 

Mr. N. M:. Joshi (Nominated: Labour Interests) :  I rise to oppose the 
amendment. I am somewhat surprised that my Honourable friend Sir-
Henry Stanyon should have considered the original Bill as only consequen-
tial amendments and should have at the same time supported this amend-
ment. Sir, the first argument used in favour of the amendment is that 
this Bill, which raised the age from 16 to 18, conflicts with the Hindu law 
or the Muhammadan law; but, Sir, I was also told that tpe 
Muhammadan law at least requires that the age should be 15 
and not 16. If this is true; when the age was fixed at 16 
in the Indian Penal Code, there was already a conflict with the 
Muhammadan law and the Muhammadan law was already broken. This 
Bill is not introduced to consider the question whether t ~ age of 16 con·· 
flicted with l\:l:uhammadan law and p,hould be brought down to 15 or even tel 
14. The object of the BiH-is to raise the age from 16 to 18. Therefore, 
we cannot at this time consider whether the age of 16 conflicted with the 
Muhammadan law and should be brought down. The question of prin. 
ciple was settled long ago, when the Indian Penal Code was enacted. 
Moreover, this question of principle was discussed several times when 
the Bill was brought forward last year. Vlhat is there new in this Bill 
that remains to be considered? Everything has been considered time 
and over again. There is the other argument that was used by Sir enr~

Stanyon that the personnel of this House has undergone a great change. 
But, Sir, I thought that this Hom:e has becmne more progressive thtm 
the old one. I do not know whether I am mistaken in mv belief, but 
I do hope that the House has become more progressive, and I am quite 
sure the vote on this amendment wiII prove whether we have become 
more progressive or not . 

. Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota X agpur cum 
OrIssa: l\1uhammacifln): I risC' to support the. amendment. 1\h friend 
Mr. Joshi said that the Muhammadan law was broken once. Is there am' 
reason why,it should be broken again? That mav be a mistake. ~' 
should ,ve make a mistake again? I also find that there is some renc~' 
of opinion regarding the interpretation of Muhammadan 1 a,,' on thiF: 
question .. Hence it is necessa~y, na~- essential, that t~ ' Dill should b~ 
referred to a Select Committee. 

Mr. President: I see l\femoer8 are addressing their remarks to the 
Select Committee which is not under discussion at this moment. I think 
I had better bring the discussion in order bv puttinO" the motion for' 
circulation. .  " 

The original question was: 

"That the Bill further to amend the Indian Penal Code for certain purposes be-
~ta en into consideration." 

Since which an amendment has been moved: 

. ". That the l~ be circulated for the purpose vf eliciting opinion thereon, the: 
opmlOns to be receIved not later than the 31st March of the present year." 
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[Mr. President.] 
The question I have to put is that the Bill be circulated. 

The motion was negatived. 

Dlwan Bahadw: T. Rangachariar: I move that the Bill be referred to 
0'0. Select Committee. 

The Honourable Sir M:alcolm Hailey: On behalf of Government I am 
perfectly prepared to accept that suggestion, and I hope that it will com-
mend itself to the House. The position of Government in these cases of 
social or. semi-social legislation is not an easy onE'. If one needed further 
proof of that, I can only refer to what has taken place in the course of 
the various discussions we have had on this particular measure. \Vhen 
the Bill, which has now become Act XX of 1~23, "'as put forward, we, 
on behalf of Government, took a cautious attitude in regard to the age 
limit. The House by a very narrow majority prescribed the age of 18. 
IN e were then at great pains to keep the discussion as far as possible on 
n n~c ntr ers al lines. We very nearly fell into an agitated discussion 
as to the morality of Madras zamindars. By tact and forbearance we 
just managed to escape an even more agitated discussion on the subject of 
the immoral employment of temple girls. Our caution involved us in the 
accusation that we were reactionary and opposed to any form of social 
advance. Yet what has happened to-day? Yielding as we thought to the 
insistent voice of reformed opinion, we have proposed to raise the age in 
all the four sections of the Act. To our surprise we have found our-
selves in the first place under the charge of having broken the Muham-
madan law not once but twice. Further, so far from being given credit 
for attempting to advance social legislation.: Mr. Aiyangar tells us that, on 
the contrary, we have been guilty of a measure which will impede the 
marriage of virgin widows. Difficult indeed, Sir, is the task of the reformer 
in these circumstances. Now I do realize myself that there is some 
honest doubt as to the effect of this measure iil regard to Muhammadan 
law. For myself I cannot see that we are going any further than the 
Penal Code has already gone. It may be that by raising the age we are 
giving some further extension to any mise-hief, if mischief has been created, 
by the existing sections of the Indian Penal Code, but there it ends. 
Xevertheless, if there is that dOubt, I for one am only too glad that the 
whole case should be examined by a Select Committee, but I would sug-
gest that on this occasion the reference to a Select Committee should 
make it clear that they are not debarred from considering the questions of 
principle involved in raising the limit of age. If Ul(l.t is> not under-
stood, their mandate "'ill be undulv circumscribed. If the House accents 
the propCJsal for a Select CommittCee, then I would suggest that I 'be 
allowed, after consulting my friends opposite, to put forward the names of 
the Select Committee on a subsequent occasion. 

Dr. H. S. Gour: Sir, may I rise to a point of order. I always under-
stood that the practice of this House was to enunciate the principle and, 
after the principle of a measure was accepted, it was committed to the 
Select Committee to carry out the principle so accepted. I understand the 
Honourable the Home Member to suggest that this House should not com-
mit itself to the principle and leave it to the Select Committee to decide. 
whether it will acc'ept the principle or not. I submit, Sir, it is within 
the jurisdiction of this House, and this House alone, to settle the principle, 
and, after the principle of the measure is accepted, then the measure might 
-:go to the Select Committee. 
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The Honourable Si£ M:alcolm Hailey: I quite admit the truth of what 
Dr. Gour says on' the subject. My difficulty in this connection is that 
the whole Bill consists in sustitutiug the figures ,. 18 " for the figures 
" 16." Now, you may describe that if you will as a question of principle 
rather than detail; all I intended to suggest was that the Select Com-
mittee should be at libertv to make recommendations to the House on the 
whole question. I un er~tan  that Dr. Gour's view is that, so far from 
discussing the question further, we should immediately pass the Bill. 
I myself am not prepared, in view of the doubt that has been cast on the 
effect of the Bill, to accept that suggestion, and the only solution appears 
to me to be the somelyhat irregular course of agreeing that the Select Com-
mittee should be at liberty to discuss the quest,ion of principle involved. 

Dr. H. S. Gour: May I then suggest, Sir, r.n ameudment for the 
acceptance of the Honourable the Home e ~r. Seeing that the com-
mittal is irregular, I suggest as an amendment that the Select Com-
mittee should report within a week. 

The Honourable Sir Malcolm Hailey: We have not even got the names 
of the Select Committee yet; nor do I indeed see how that gets over the 
irregularity that the Honourable Member has suggested. It may perhaps 
reduce the amount of sin by circumscribing the time in which it is com-
mitted, but there it ends. 

Xr. N. M. Samarth (Bombay: Nominated Non-Official): I have 8 
difficulty, !::lir. I have alwavs hitherto understood that the reference of 
a Bill t~ a Select Committee" means that the principle of the Bill has been 
accepted and the Select Committee is to go into the details of the clauses 
of the Bill. If it is no\\" open to a Select Committee to go into the prin-
ciple of a Bill, may I ask if it is open to the Select Committee to recom-
mend to this House that instead of the word ,. eighteen " the word 
.. fifteen " be substituted'! Are you going to allow the Select Committee 
to go into the principle that way? The Indian Penal Code was 
amended some years ago and the word .. sixteen" was introduced. That 
violated, it is said, the principles of Muhammadan law. Now, is it open to 
the Select Committee to go into the question whether that was right or 
wrong? But, if you allow the' principle to be discussed, then it is quite 
open to the Select Committee to come to this House and say that, instead 
of the word " eighteen " the word ,. fiftaen " be substituted, and I think 
it is not right that the Select Committee should have such wide powers 
given to them contrary to the convention of this House. 

Mr. X. A. Jinnah: May I be allowed to make a further suggestion. 
The further point is that the Select Committee will have to consider 
whether the definition of ., kidnapping " should be altered or not. That 
is not a matter of principle at all. 

Xt. Harchandrai Vishindas (Sind: Non-Muhammadan): Sir, in reply 
to Mr. Samarth, I would say that the Select Committee can engraft some 
exceptions and still maintain the age of 18, in whic.h case they will not 
be violating the principle at all. For insliance, the questions of the 
Muhammadan marriage laws and Hindu widows can very easily be pro-
vided for by drafting some kind of exceptions which will cover their cases 
and the principle of the Bill will not be violated at all. 

Kr. R. It. Shanmukham Chetty (Salem and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): Sir, the Honourable the Home Membeo:" 
found in the attitude that this House has taken on the present occasion 
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p.rr. R. K. Shanm ukham Cbetty.] 
some opportunity to doubt their enthusiasm for social·advancement. But 
I am afraid, Sir, that Government, confounding the real issue, have creat-
·ed this difficulty before the House now; because, if I have understood the 
proceedings of the last Assembly correctly, it is in accordance with the 
.adherence of India to the Articles of the International Convention for the 
suppression of the traffic in women and children that Act XX· of 1923 was 
passed by this HoUse. In accordance with the provisions of that Act a 
new sub-clause was added to section 366 of the Indian Penal Code. Thar 
·clause is 366 (a). It relates to the procuration of minor girls and reads ao;; 
follows: 

"Whoever by any means whatsoever induces any minor girl under the age of 18 
years to Ito from any place or to do any act with intent that such girl may be or 
knowing that it is likely that she will be forced or seduced to illicit intercourse with 
another person shall be punishable with imprisonment which may extend to ten years 
and shall also be liable to fine." 

It is perfectly clear from the wording of this section, Sir, that what was 
aimed at was to prevent the procuration of £iris under 18 years of age. 
for immoral purposes. That is section 366(a). It is absolutely plain, that 
this section introduced by Act XX of 1923, aims at suppressing this 
immoral traffic in women and children. If that is made clear, I am per-
fectlv sure, that not only Honourable ~ e bers of this House but l'Ve,l 
the 'ranks of the social 'reactionaries would not object to the provision 
for raising the age limit to 18. But the issue 'is being confused, Sir, b:v 
including section 361 here. The consequential amendment to Act XX of 
1921? will be simply to raise the age limit to 18 in sections 372 and 373 of 
the Indian Penal Code. Section 372 is about the selling of any minor for 
purposes of prostitution. Sectiun 373 buying of any minor for purpose,;; 
of prostitution; and section 366(A) is ' procuring any minor for purposes 
of prostitution '. ~ , the amending of sections 372 and 373 by ra s l1~ 

the age limit to 18 is consequential as the result of passing Act XX of 
1923, But I sav, Sir, Government have confounded the issue and created 
unnecessary difficulty in adding section 361 also in this Bill, and therefor .. 
I say, that this House is not to be blamed as adopting any wrong 'lttitude, 
I maintain that the raising of the age limit from 16 to 18 in section 361 
does not necessarily follow from tho change that we have made in Act 
XX of 1923, Now, that is far.reaclting in its effects; as my Honourab:" 
friend Mr. Jinnah has pointed out, the definition of the word "kid-
napping" is very vague in the Indian Penal Code, and certainly, Sir, 
apart from expressing any opinions on social reform, this House is 
entitled to say that as the definition stands at present, it is doubtful wh,,-
ther, in accordance with the provisions of the Muhammadan 1aw or 
Hindu law, it would be advisable to raise that limit from 16 to 18 for th" 
purpose of section 361, and therefore, Sir, I think, the Bill as present€d 
by Government must certainly be referred to the Select Committee, and, 
therefore, I support the view that it should be referred to the Select Com-
mittee. 

Mr. Bipin Chandra Pal (Calcutta: Non-Muhammadan Urban): I find 
myself, Sir, in a little difficult position, not being a lawyer like most of 
the Honourable gentlemen who have preceded me, But I entirely agree 
with my Honourable friend, Mr. Chetty, in regard to the suggestion which 
he has made, namely, that. confusing sections 361 and 372 and 373 make 
-.our position exceedingly difficult. If this amendment were confined to 
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:sections 372 and 373, I have not the least doubt in my mind that this 
House without any hesitation would have voted en bloc for the amending 
~, but the difficulty arises in regar.to the word" kidnapping ", as my 
friend, Mr. Chetty, has pointed out, and, in view of this difficulty, it 
seems to me that the Honourable the Home Member owes it to this ;~ 

to clear up this point, before this matter is referred to the Select Committee, 
because, as I understand it, the Select Committee will be precluded from 
entering into the question of principle. 

Diwan Bahadur T. Rangachariar: Sir, to put the matter straight, may 
I move not only that the Bill be referred to a Select Committee, but that 
they should report on the principle of the Bill as well as on the Bill itself? 

Mr. President: I am afraid that procedure is not regular. As Honour-
able Members of the first Assembly are well aware, and as I now announce 
to everybody  concerned, when a motion that a Bill be taken into consi-
deration, or the alternative motion that the Bill be referred to a Select 
'Committee, is passed by a majority of this House, the Assembly is held 
~ tte  to the principle of the Bill. A Select Committee finding itselL 
in difficulty regarding the application of the principle must return to this 
House for further instructions. 

D!wan Bahadur M. Ramachandra Rao (Godavari cum Kistna: ~ n

Muhammadan Hural): Sir, the Honourable the Home Member has already 
explained that the principle of this Bill is the I'll-ising of the age, and, in 
'view of the practice which has already been established -in this House, 
1_ do not understand the objection that has been raised as regards the 
rrocedure. My Honourable friend Dr. Gour has stated that once a Bill is 
rl'ferred to a Select Committee, the question of the principle is accepted, 
and that it cannot be reported upon by the Committee, as suggested by my 
friend Mr. Hangachariar. I say, Sir, that, though this practice is not 
strictly within the rule, I find from the proceedings of this House that in 
.the case of one Bill at least, the Legal Practitioners' Bill, the Select Com-
mittee reported that the Bill should not be proceeded with. I therefore think, 
:Sir, that though it may not be strictly in accordance with the rules, we 
have adopted, I believe, in this House, at least in the case of two Bills, 
the procedure that the Select Committee could go beyond the strict word-
ing of the rules. In those circumstances, it seems to me that if the Bill 
is referred to a Select Committee, the whole question can be gone into 
again fully and a report submitted. 

Mr. President: The original question was: 

" That the Bill further to amend the Indian Penal Code for certain purpcses be 
.taken into consideration." 

Since which an amendment has been moved: 
" That the Bill be referred to a Select Committee." 

The question I have to put is: 
" That the Bill be referred to a Select Committee." 

'The motion was adopted. 

THE INDIAN COTTON CESS (AMENDMENT) BILL. 

Mr. I. A. Richey (Educational Commissioner): Sir, I move: 
" That the Bill to amend the Indian Cotton Cesb Act, 1923, for certain purposes, be 

'taken into consideration." .  . 
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[Mr. J. A. Richey.] 
The objects of this small Bill are clearly .set forth i? the State.ment 

&ttached to the Bill, and I further 'explained It at the .tune of t ~ mtro-
duction. I do not propose to detain the House at. thIS sta?e l~  any 
further explanation and I move, Sir, that it be taken mto consIderatIon. 

Mr. President: The question is: 

" That the Bill to amend the Indian Cotton Cesi Act. 1923, for certain purposes, be 
taken into consideration." 

The motion was adopted. 

Clauses 2, 3, 4 and 5 were added to the Bill. 

The Title and the Preamble were added to the Bill. 

Mr. J. A. Richey: I move, Sir, that the Bill be passed. 

Kr. President: The question is: 

" That the Bill to amend the Indian Cott{)n Cess Act, 1923, for certain purposes>-
be passed. 

The motion was adopted. 

~ OF THE DEPUTY PRESIDENT. 

Kr. President: The Assembly will now proceed to elect a Deputy 
President. There have been nominated two candidates for this office: 

(1) Diwan Bahadur T. Rangachariar. 

(2) Mr. Kabeerud-Din Ahmed. 

If HOI2ourable Members will come to the table, they will receive ballot 
papers from the Secretary. Only one name must be ni'arked on the ballot 
paper, and when the mark has been made, it should be returned to the 
Secretary and placed in the ballot box which will be placed on the top of 
the table. It will conduce to the orderly  proceeding of this election if 
Honourable Members will file out from this block first. 

(The Members then proceeded to deposit tf1e ballot papers in the box.) 

Mr. President: Do I understand that those desiring to record their votes 
1 P.M. have done so? 

Mr. Secretary will now proceed to count the vot.es, and during that 
time I will ask the Honourable the Home Member to move the motion. 
standing in his name. 

ELECTION OF PANELS FOR STANDING C01fMITTEES. 

The Honourable Sir Malcolm Hailey (Home Member): Sir, I beg to 
move: 

". That .this Assembly do proceed W elect in the manner described in the rules 
pubhshed m the Home Department Notification No. F.-49, dated the 22nd August 
1922, as amended by the ~ Department Notification No. D.-794-C., dated the 30th 
January. 1924, 4 P!lnels conslstmg of 9 members each, from which the members of the. 
4 Standmg Committees W advise on subjects in the Home Department the Commerce 
e art en~, the Department of ~ ucat ~, Health and Lands, and the Department 
Of Industries and Labour, respectIvely, Will be nominated." 
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Mr. President: The question is: 
"That this Assembly do proceed to elect in the manner described in the rules 

EuLlished in the Home Department Kotification Ko. F.-49, dated the 22nd August 
1922, as amended by the Home Department Kotification Ko. D.-794-C., dated the 30th 
January 1924, 4 panels consisting of 9 members each, from which the members of th .. 
4 Standing Committees to advise on subjects in the Home Department, the Commerce 
Department, the Department of Education, Health and: Lands, and the Department 
(,f Industries and Labour, respectively, will be nominated.'" 

The motion ~-as adopted. 

Mr. President: As a result of t.he decision just made by the House, 
I havet.o announce that nominations for these Committees \\-ill be received 
by the Secretal'Y up till 3 0 'clock on the afternoon of Wednesday the 6th 
February. The first two elections for the panels for the Home and Com-
l'terCe Department,; \\'iil I,l' l,dd ill this Chamber on Monday the 11th 
February and the other two elections in this Chamber on Wednesday the 
lath February at the end of the other busines;, on each occasion. . 

ELECTION OF THE DEPUTY PRESIDENT. 

Mr; President: As there is no further pusiness upon the Order Paper 
to-day, and as the counting of the votes for the election of Deputy President 
", ill take some little time, I shall wait to make the announcemel'lt of the 
l'leetion at the opening of the business to-morrow. 

The counting of the votes is concluded 11l1d I am in a position to 
announce it now. 'fhe voting is as follows: 

For Diwan Balludur '1'. Hangachariar 

For Mr. Kabeerud-Din Ahmed 

58 

16 

I therefore declare Mr. Hangachariar elected Deputy President. 
(Applause.) The assent of His Exeellene,'. the Gm:ernor General is r('-
lJuired by Statute and will be duly sought. Meanwhile, I think I shall be 
(xpressing the unanimous f('ding of this Hom;e when I say' that it has done 
Lonour to one to ,dlOm honour is due. (Applause.) There was no one in 
the first Legislative Asse bl~- who more consistently upheld the traditions 
and dignity of this Chamber than our new D.eputy President and therefore 
I offer him congratulations of all his fellow Members as well as my own 
,'"('lcome to the duties of his olliee. 

Diwan Bahadur T. Rangachariar (MadrHs City: Non-C\Iuhammadan 
Frban): Sir, I thHnk you and the Honourable Members most heartily for 
the honour' t e~' haYe done me.. I \I'ill try to discharge my duties accord-
ing to the best !Of my lights and. I hope, Sir, you will be satisfi('d with the 
di"dlUrge of those duties. 

The Asse bl~' then adjourned till Elewn of the Clock on Tuesday, the 
[th February, 1924. 

D 
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